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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS

b |

— ACT, 1985. d\'&mi&ﬁc&l Bom Sexsice!
A (o :1 |
- Qrecn 0.a.No: \29") of 1997. qu\ul o
| Between: L
‘.' L+ Balaiah .. Applicant.
and :
| Union of India represented by L
“ C PMG & 2 others. .+ Respondents.
g INDEX |
' b I i
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b s 02, Director of Postal Services, \ ;:
- " PMG Memo No: ST~IV/E-14/LB/97 | ;
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"}\ 04, Inguiry Report 03 35, to 43 *'
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‘ IT dated 6.3,1997 04 & ko ®
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o 07. Deposition of Sri B. Purushotham “
;o depositor in Civil court in ’]89— to ®179
. 0.S.No: 138 of 1992 on 8.8,1997 05 ’.&‘“
B 08. Deposition of B, Purushotam i
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-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH AT

Between:
L. Balaiah

and

Union of India repres nted by

HYDERARBAD ,

o.A.Nos}ﬁ:l*) of 1997

.+« &pplicant.

C.P.M.G, and 2 otherS. . ReSponﬂentS-

0l. 13.12.1993

02, 27.01,1997
03, 06.53.1997

04, 29,08,1997

CHRONOLOGY OF EVENTS

.-.#'-.-.-.ﬁ.-e-.-.“.-.-.-.".—"-.-.-.-

Event ]

- -'-.-.-o-‘-.-.-'-.-.ﬂ.-.-.ﬁ‘-. . ,.-.“.J.-

Charge memo was issued against the
applicant.

Inquiry report submitted by I.O..

Superintendent of Post Office? differed
with the Inguiry Officer andgave
notice,

Director of Postal Services, ngice of
Post Master General, Kurnoolissued
punishment order,

COUNSEL FOR THE APHLICANT,

e




|
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :HDERABAD BENCH AT |
HYDERAEBAD.

0.A.N0: Y221 of 1997,
Between:
L. Balaiah son of Late L. Subbanna
aged 51 years, Ex. Postal Assistant,
Adoni Head Post Office, now residing-

at Dhone, H.No: 4-51, Dr. Sunder Singh
Colony, Kurnool District. .. Applicant,

and
Union of India represented by’

1. The Chief Post Master General,
Andhra Pradesh Postal Circle,
Hyderabad,

2. The Director of Postal Services,
Office of the Post Master General,
Kurnool Region, Kurnool.

3. The Superintendent of Post Offices,

Kurnool Postal Division, Kurnool. «. Respondents,

Address for service: K.S5.R. ANJANEYULU

D. SUBRAHMANYAM
Advocates, 1-1-365/A
Jawaharnagar, Bakaram,
HYDERABAD 500 020,

Details of the Application:

1. Particulars of the order against which this agglication

is fileds

The application is filed against the order of the

Djrector of Postal Services, Office of The Post Mastei General,
Kurnool Region, Kurnool (Respondent No: 2) issued in Memo

No: sT/IV/R-14/LB/97 dated 29.68.1997 (Annexure 1 Page {9 )
imposing the punishment of Pismissal, arbitrarily and without

jurisdiction.

2, Jurisdiction:

Thé applicant declares that‘subject matter of the
order against which the applicant seeks relief is within the
jurisdiction of this Honourable Tribunal as per Section 14 of
the Administrative Tribunals Act, 1985 as the applicant worked

as Postal Assistant at Adoni Head Post Offices before the
punishment was imposed on him. '
c a\Ld—Q&y;E
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3. Limitation: ’

The applicant further declares that the application
is within the period of Limitation as per Section 21 of the
Administrative Tribunals Act, 1985. The impugned order is
dated 29.08.1997.

4, Facts of the case:

4.1, The applicant humbly submits that he was initially

recruited as Time Scale Postal Assistant and was given| one

time bound promotion scheme (OTBP) in tne year 1987, IHé
was working as OTRP Postal Assistant at Adoni Head Post
Office when the cause of action arose for this application,
A Memo of charges under Ryle 14 of CCS CCA Rules was ilssued
against the applicant by the Superintendent of Post Offices
(Respondent No: 3) in his memo No: Inv/F7-1/93/11 dated at
Kurnool 13,12,1993 (Annexure 2 PageSd ). The three articles

of charge against him read as follows:
ANNEXURE I

Statement of Articles of charge framed against S

—y

L. Balaiah, Sub Post Master, Dhone LSG S0 (Under suspension).

ARTICLE I

That the said Sri L, Balaiah, while working as Sub
Postmaster, Dhone LSG S$,0. for the period from 13.5.1989 to
313.1.1992 had charged a withdrawal of Rs. 33,000/~ in SB
A/c.No: 191742 on 12.12.1991, while the pass book shows||that
the transaction had taken place on 18.12.1991. The depositor
also had stated that he had not sought any withdrawal either
on 12,12.1991 or on 18.12,19%91, Thus it is alleged that

sri L. Balaiah, SPM, Dhone had falsified the records of |savings

L USSP -8 .3

Aletamges,
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bank and thus failed to maintain absclute integrity |contXa=-
vening the provisions of Rule 3(4) (i) of ccS (Conduct) Rules,

1964.

ARTICLE Il

That the said Sri L. Balaiah, while working as Sub

Post Master, Dhone for the period from 13.5.1989 to

13.1.1992 had made the withdrawals entry of Rs. 33,000/- in 1
SB Ledger of SB Account No: 191742 without getting the

signature of SB P.A. attested infringing Rule 29 of|Chapter 4 |

of Hand Book on Postal Saving Bank, which prescribes| that the

each entry of transaction should be attested by thej{initials

of the SPM 1is to be noted by the SB PA, the signature of SEPA
only, the SPM had to note the balance of column only. Thus
it is alleged that Sri L, Balaiah has failed to maiétain‘
absolute devotiorn to duty contravening the provisicns of Kule

3(1) (411i) of CCS (Conduct) Rules, 1964.

ARTICLE TII

That the said Sri L. Balaiah, while working as SPM,

Dhone during the period from 13.5.1989 to 13.1.1992}had not

correctly verified the signature of-the depositor of; SB A/c.

No: 191742 in the withdrawal from dated 12.12.1991 for
Rs, 33,000/~ as the depositor has disowned the signature
appearing on the withdrawal form. Thus it is alleged that
Sri L. Balalah had failed to maintain absolute devotion to duty
contravening Rule 3 (i) (4ii) cCS (Conduct Rules, 1964,
Sd/=-
(A.C., THIRAPATHY)

Supdt., of Post Offices,
Kurnocl Division : Kurnoo#l,

4,3, It can be seen from the avove that all the three articles
of charge relate to a single transaction of withdrawal of
Rs, 33,000/~ from SB Pass Boock A/c.No: 191742 belonging to
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one Sri B. Pyrushottam depositor. The allegation is
that the date of withdrawal of the amount was shown as
12,12.1991 in the accounts of the Post Office, whereas in the
SB Pass Book of the depositor, the date of withdrawal was
shownas 18.12,1991. It was therefore alleged that |the

applicant falsfied SB records (Article I) paid the!amount

without the SB PA attesting the specimen signature)| (Article 2)
and not correctly verified the signature of the depositor in
the withdrawal form as the depositor disowned that signature

during the preliminary investigatior (A ticle 3),

4.4, The applicant denied the charges and an inquiry was
held. After completion of the inquiry the inquiry [officer
sukmitted his report (Annexure 3TP€§¥i;e disciplinary authority.
The same was furnished to the applicant on 6.3.,1997 under
Superintendent of Post_Offices letter Inv./F7-1/93/10 dated
+3.1997 with disagreement by the Superintendent of|/[Post Offices
€ Alavoxmne. —h P2@859)
on the findings of the Inquiry Officer& The Inquir} Officer
after extensively dealing with the evidence adduced||in the

Sl
inquiry, ked. as follows:

Chargp It

As the depositea.has admitted to have received payment

at the counter the article I of the charge is Not Prioved,

Charge 1Y:

The charge regarding bringing into account, fictitious
transaction. Not proved and the making enttry in the| ledger
and initialling in the place of PA proved,

Charge III:

In this case, the depositor, a Police Sonsteble, is well

known to the SPM and PO Staff and the depositor has laccepted

NNV

Rlectmcs
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* PA which was agreed by the applicant in the inquiry.

I

afide

- only a human error and there was absolutely nownfal

"As such this element of charge will not constitute n

.conduct.

:5:

€

his signature on SB-7 (S.Ex-2) as that of his own and

also accepted to have received the amount from the|counter,

though there is a difference in the signature. The

SPM is

competent to allow the withdrawal if there is difference in

signature of Depositor, if Rxm the depositor is known to SPM.

Article TII of_the charge is not proved as it is not a

fictitious transaction.

The applicant submits that the findings of the Inquiry Officer

are legal and valid and based on evidence adduced in the

inquiry. With regard to part of iwmcharge in Article 1I, the

inquiry officer contended that the applicant ireegularly

initialled in the column provided for the signature

of the

It is

of opinion stated as follows:

.intention and nothing ®ka has been attributed to the applicant. ||

118~

4.5, The Superffitendent of Post Offices in his difference

Article I: I do not agree with the finding of the Inquiry

Officer, Sri B, Purushottam S,W.I, the depositor of S.B. A/c.

191742 being & Government Employee working in the Police

Department, who was also aged 48 years as on the date of

recording his statement on 16,02,1993, cannot simply say now

that the statement dated 16.2.1993, given by him waL not

written by him, that the contents were not read out
that he was asked to sign on the statemen%’and that

affixdd his signature. He concluded by saying that

to him
e has

he would

not agree with the contenticn of the Inquir)IOfficery The

witness deposed before the Additional Subordinate Judge on

WWK@M -

e

0.6
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|

8.8.1997 in 0.S.No: 138/92 (Annexure gi’age 78), that ’w.he

signature shown to him in Exhibit C-4 (withdrawal form) was

made by him and it is not true to syggest that the signature

in exhibit C-4 was not made by him, and it is also not! true
to suggest that in order to help the defendant he is deposing
falsely. The evidence of witness is consistent both rn the
civil court where a suit was filed against the'applicant for
recovery of the amount and alsoc in the departmental inquiry.
The disagreement of the disciplinary authority is merely on
grovnd of suspicion and is not supported by any evidence.,
The disagreement by Superintendent of Post Offices ié wholly

untenable and perverse. The conclusion drawn by theISuperin-

tendent of Post Offices is contrary to evidence adduéed in

the inquiry. In regard to second charge, the Superi&tendent of

Post Offices stated, that the aspect was already diséussed

that Sri B. Purushotham was won over by the applicant and
P,W.]l turned hostile and as such the statement recorded the
preliminary inquiry speaks the facts based on documentary

evidence. Hence-fuholdsthe charge as proved,

4,6.2. The disciplinary authority has not given any [valid

reason 0% discussed any evidence. It should also be} noted

that after declaring P.W,l1 as hostile, he was cross examined
|

extensively and nothing could be elicited in support! of the

charge. The contention of the disciplinary authority that

the statement recorded during X8 the preliminary inﬁuiry is

to be relied is wholly irrational, improper, untenakle and

unacceptable to any proposition of laWoC‘K%“NUkUAQ—F§a18Q@O)

4.6.3. As regards the article IIT, the Superintendént of Post

Offices mechanically held that the amount was not Jctually

paid to the depositor on 12.12,1991 and the same was paid to
the depositor subseguently. This is contrary to the evidence

of PW.1l in the inquiry who categorically deposed that he

received the amount on 12.12.1991 after signing the withdrawal

from and from the cash counter of the post qung;%tggere is

SN A U

| G
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nothing to disbelieve his statement. He is a respo
police officer and there was no complaint from him.
cannot be considered as "Won Over" as he did not ob
prosecution evidence., This clearly shows that the
is deliberately foisted against the applicant with

ulterior motive and predetermined because the P.W.1l

sible

He

e pettous = [

ige the

?harge

|
some

deposed

in the Sub Judge Court there in civil case which di? not

rlease the Superintendent of Post Offices and Superintendent

of Post Offices was also examined in the ﬁsesi court on

10,12.1996, prior to the Departmental enquiry.

4.7.1. The applicant submitted his representation

on

24,03,1997 (Annexure 7 Page8b) stating interalia thet the

l

principﬁgﬁ witness (P.W.l) stated before the inquiry officer

on 13.8.1996, that he was paid on the date appeariné on the
|

voucher, i.e. transaction took place and the contents of the

voucher were not disputed, the withdrawal was accounted for

records, the withdrawal was accounted for records, the

- withdrawal was genuine and took place on 12.12,1991

nd the

charged official was in no way comnected with the cérrections

seen in the pass book.

The Inquiry Officer correctly held

the charge not proved after proper evaluation of the evidence
1

adduced in the inquiry. The disciplinary authority
in holding that the charge was proved on extraneous

irrelevant conclusions. This is in gross violation

|
Ierred
and

of

' !

principles of natural justice and his decision im=s is untenakle

as his findings are not based on the evidence adduced in the

inquiry.

4.7.2‘

With regard to second charge the finding of| the

disciplinary authority that the witness was won over| is

unacceptable and devoid of merit.

It is a predeterﬂlned

conclusion and has been oh:-erved as there is no other valid

oot Lo

qﬂ,w

S
\
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and acceptakle evidence in support of

charge. Inspite of

t

declaring the witness as hostjle and cross examiningihim
: i

at length, the witness CoWsistantly held that he received

|
the amount at the counter and the transaction took plice on

12,12.1991. So the finding of the Inquiry Offjcer wa% right

|
:
:
was
t
Categorically held by the Inguiry Officer that the chaned

in declaring that the charge was not proved.

4.7J3. With regard to the third article of charge jit

official was in no wWay connected with the corrections appearing

in the date Stamp in the pass book and nothing can be attrlbuted

to the applicant., There Was nothing to contradict the find-

ings of the inquiyy officer. The charge carnnot be heldlto

|
have been proved and the disciplinary authority erred 1n holding
the charge as proved.

|

t

4.7.4, The applicant further Submitted that there was 5

k
Criminal case and civil case filed by the Department, CR |No:

: %
136/92 filed in the court of Sub Judge, Kurnoocl. The charge

|
in the criminal case is materially and suhstantially the same

as in the Departmental inqu.ry. The 0.S. was filed for t@e

recovery of the amount. The disciplinary authority was i

examined as a witness on 10,12.1996 in the civil suit bEfOﬁe
L

Additional Sybordinate Judge, Kurnool. The applicant urged

|
that it would Are. ézz;¥ for him to proceed with the departmental
inquiry when the criminal case for the same is pending before
the Magistrate, He also requested the disciplinary authority

not to finalise the disciplinary case till the finalisation

of criminal proceeding.

, |
4.8,1. The Director of Postal Services Otficd of the PostL

Master General, Kurnool region who is the proper appellate !
authority in respect of the applicant usurped and assumed th?
: |

0'9 ‘

h
ONL*»j:ﬁ,,. |

|
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role of the disciplinary authority a

(3

" 198

nd finalised the j
8.97.

her Memo No: sT-IV/R-14/LB/97 dated 29.“
or

proceedings by
" since the proceedings are for mafl
the cadre

The reason given is
the official being a TROP appointed to

palisation, the undersigned has

penalty and
before REXMEXSXEXCHXINN divisio
This contention is misconjceived

takenup for finalisation".
and without any basis. It is sulmitted that the Director of
‘ daoeiplivony”
authority under the

Postal Services is not the prescrj.bedA

rules. He is only appellate authority. The applicant is
admittedly a Postal Assistant and on completion of service
o each and every one the highex scale[of pay is
He continues to be on ghe cadre

of 16 years t
authority

c0nferred as an incentive.
h of Postal Assistanﬁs and the disciplinary

The Director of Postal

strengt
is Suyperintendent of Post Offices.
Services was the appointing authority to regular [LSG which

is a promotion to the T/S P.A.s before introduction of TBOP.
It was furthér submitted that the TBOP was never circle cadrey

The regular LSG Cadre which was hitherto a circle cadre has

heen subsequently divisionalised and the Superintendent of
if

Post Yffices is the disciplinary authority even’[to the regul
F

The applicant has not been promoted to
stal Servicesf

1SG cadre now,.
‘As such the Director of Po‘

regular LSG Cadre,
t
]

has no juricsdiction over the applicant either before or af
J
s

the divisionalisation (of regularlSG Cadre).
f

¥

2%
H.g&-SYisJumHhQ{ submitted that the Superintendent of Post Offices as
competent authority, exercised his jurisdiction under rule
(

and after obtaining inquiry report, he has disagreed with !
| {

the findings of the inquiry officer and furnished the sam
'

to the applicant for his representation. Ififhe is not th
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he has already acted upon as the disciplinary mmxaxk authority.?

After the applicant sulmitted his representégmagaiTst the

disagreement given by the Superintendent of Posta Offices

the Director of Postal Services suodenly and abruptiy usurped
the powers of the disciplinary authority without jurisdiction |
and stated that Syperintendent of Post Offices has [already
disagreed with the findings of the Inquiry Officer and she
is finalising the case and imposed the punishment of ‘dismissal'!
There is no independent application of mind b¥ the Director

of Postal Services. She mechanically adopted the disagreement
of the Superintendent of Post Offices and was influenced by
it. The order is therefore vitiated as there is nolinde-
pendent application of mind by her. Even otherwise||there
cannot be two disciplinary authorities, one to disagree with
the findings of the Inquiry Officer and the other té impose
th& punishment, This is apparently wrong and opposed, to cannons%

of law. Only the Superintendent of Post Offices is vested with

the authority by statute. The exdrcise of power by Director

of Postal Services without authority vested in her is imper-
missible and illegal. The punishment is liable to he set aside
on this ground alone, .Where the dismiésal order is eéssed

by Director of Postal Services is exfacie illegal, there
cannot be appeal an illegal order. Under rules, the [Director
of Postal Services is alone the rrescribed appellate authority.
The applicant cannot make his appeal to any higher authority
unless prescribed by the rules. It is also not -stated by the
Director of Postal Services in her order as to who will be
appellate authority in the cass. The applicant is therefore
left with no alternative than to.approach this Honourable

Tribunal for redressal of his grievance,

mmm@ﬂ | vy
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4.8.3, Without prejudice to the above contention ?y

the applicant it is submitted, that the findings giﬁen by
E

the Director of Postal Services are erroneous, mechénical

and not based on the evidence adduced in the inquiré.

4,8.4. The contention of the Director of Postal Sérvices L
that the disciplinary authority namely thE-Superinténdent of L
Postax Offices has forwarded the inquiry report aloﬁg with

his disagreement to the official on 6.3.1997 is trué. Having k
f
So stated, she should have left the case to be finaLised to ;

1
|

the same disciplinary authority who disagreed with ﬁ%e i
!

findings of the Inquiry Officer, to finalise the case,

|

Instead she has takey the case for finalisation since the |

: ,
proceedings are for a ma jor penalty and the official| being TBOP

appointed to the cadre hefore divisionalisation."” ﬁs submitted

earlier the TBOP Official continues to belong to the| cadre of

Postal Assistants and does not belong to L&G Cadre. |The

Superintendent of Post Offices alone is the discipliaary

authority for Postal Assistants (Time Scale and Tim? bound)
and Director of Postal Services is the appellate auéqority.
The cadre divisionalised was LSG Cadre and not Postél Assistants |
cadre, The contention of Director of Postal Servicé% is |
therefore erromeous and contrary to rules, i
4.8.5. The finding of the Director of Postal Serv%:es that

the statement rocorded immediately after the incident is to

be given evidential value is wholly absurd and untenable.
The preliminary investigation was conducted in the ?hse on

16.2.,1993, while the incident relates to 12/18.12,1991. Hence

it is not true to state that the statement was recorded
immediately. If the statement recorded in the preliminary
investigation alone is to be taken, the regular inq?iry is only
an empty formadlity. Such a proposition cannot be accepted in

law. The finding given by the Director of Postal Services on

=
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the basis of the statement given in the preliminary, investi-

gation is wholly unsustainable in law and is to be|set aside. |

4.8.6. With regard to second charge, it is true that the

applicant has made entry in the SB Ledger in place |6f PA

and this was made when the ledger PA was not available at
the counter for a short period, This is normally done and

the work cannot be made to suffer due to absence of the PA

for a short period, The transaction is proved to bT genuine
in the inquiry and the Inquiry Officer gave his wel? founded
decision. The rules regarding the maintenance of S Ledger

18 not disputed. The circumstances under which the ledger
entry was made were only explained. The contention o}—the

Director of Postal Services that there were other cllerks who

could attend to this transaction when the SB counter clerk was
absent does not stand to reasoning when other clerkiicould
attend to, nothing prohibits the applicant to attend to it in
the exigencies service. This clearly shows that there is a
bent of mind to victimise the applicant on some pretext or
other. When the transaction is found to be genuinel usurping
the reSponsibility of the P.A. by the SPM does not arise.

The SPM attended to it in the absence of SB counter|clerk as
any one else has to do it. There can be no motive attributed
to the applicant. The finding that the charge is held to

be conclusively prot¥ed is improper, irrational and untenable

in law. That on the other hand the finding is one sided

predetermined and vindictive,

4,8.7. The contention of the Director o: Postal Sefvices

that the depositor should be identified by a person known to
StayaEns . A
the,Post Cffices, but this procedure was not followed is wholly

incorrect in the facts and circumstances of the case.

LB
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Admittedly the P.W.1l is a responsible Police offic

oM KUsura Yo He SYoudog e Pesd osinen |
aincluding SPM_ The depositor (P.W,1) has also adn

_in the inquiry that the signatures are his own anc
recejived the amount at the counter. He consistent

S0 even in the cross examination after declaring t

er
itted
&he has
.1y held

3im hostile,

There is no reason to disbelieve the evidence of P.W,1.

The Government cannot discredit their own witnesses stating

that he was won over; when the witness as a responsibkle

Police officer tends to tell the truth. Such a tendency

has not only to be discouraged bat condemned in th

e eye of

law, There is no gainsay in the contention that the

applicant has npt verified the signature on the wi
‘ ROUv |
from when P.W.l admitted his signature and kewn tcC

thdrawal

all.

4.3,8. The Director of Postal Services contended that the

Inquiry Officer held the charges not proved and the Superin-

tendent of Post Offices, Kurnocl differed with the Inquiry

Offjicer's findings that there are two cases one in the

criminal court and the other in the civil court ar

e pendinge.

The departmental inguiry is for violation of departmental

rules and there is no bar to finalise the departmental

inquiry and the criminal case cannot go together
of the same charge. Authorities have to wait till
decision of the Criminal Court 1992 (1) ATJ - 595,

held "Even though there is no provision in CCS CCA

inguiry. It is held by the courgﬁi that the departmental

n respect
the
It was

Ruyles,

We
when tfeanalyse the scheme of code of Criminal Pricedure,

.and the scheme of departmental proceedings under the Ryles,

it appears to us that it should be better for all

concerned

to stay the Departmental proceedings 1f the same matter is

to be decided by the Criminal Court. For instance if

both are taking place, and if the accused is exon

rated

in the Departmental proceedings but found guilty by the

criminal court that would lead to a incongreuous s

RSO % ﬁﬂw

dtuation
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and the department would be at a loss to know what,|is to i

be done. On the other side in a criminalproceedings, the.

accused person can Keep absolutely mute and silenti|tillthe
end of the proceediqgs whereas in the Departmental!proceed-
ings such an attitude would prove disastrous to him. He
will have necessarily to put forth his case in one!form or
other and thereby he willdisclose his defence which may not
prejudice him sefiously in criminal case. For these reasons
this Tribunal has consistently held that when the charge

is the same, the departmental disciplinary authority should
wait tillthe decision of the criminal court. The same view
was also been taken by the Delhi Bench in two cases viz.

Jaya Prakash Vs.Union of India 1991 16 ATC214 and Hari Singh

Vs. Commissioner of Police 1991 16 ATC 263. Merely
that the Departmental Proceedings are for violatioL
does not stand the test of reasoning and approach

to be done,

£,8.9, Barring this the Pirector of Postal Servic

accordingly to the applicant is appellate authorityr has

not stated any other grounds than what the discipli

authority (Senior Superintendent of Post Offices) h

in his disagreed letter, There is absolutely no discussion

stating
of rules

0 justice

e (who

nary

as stated

of evidence adduced in the inquiry and did not stat

e any

material evidence in support of the contenticns and conclu-
sions reached by her. There is also no discussion|fos
imposing such a severe, extreme and harsh punishment of

dismissal. Is it justified when a criminal charge|and vicil

suit are pending in the courts? This is a clear case of
victimisation holding the applicant guilty. The disagreement

given by the Superintendent of Post Offices and th? puni shment

WM . | i
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given by the Director of Postal Services without jur

tion are unwarranted, unsupportable offendng provis

'k%*“anjgﬁrconstitution, Atmie=1# and violative of Principle

Natural justiceswWhenthe inquiry officer held the ch

*isdics

ions of
s of

arged

not proved based on the evidence adduced in the inqury it

is not fair and not correct to hold the charges proy

the basis of statements recorded in the preliminary,

»

reducing the regular'inquiry to an empty formalitye.

ed on

inquiry

4,8.10, The applicant submits that he belongs to ST community
and completed 32 years of service in the Department. He
is having unemployed son and ummarried daughter. The punish-
ment is unjustified and sepxess from patent irregularities
and illegalities. The order of dismissal is liable|to be
set aside.
5. Grounds for relief with legal provision:
1. The order of dismissal passed by the Director of
Postal Services (Annexure ) is without jurisdiction.
2. The Superintendent of Post Offices as disciplinary
authority disagreed with the £indings of the inquiry
officer. The Director of Postal Services imposed
punishment usurping the role of the disciplinary
_Jf authority. There can not be two disciplinary
| authorities.
3. The Birector of Postal Services has not applied

her mind independently to record any disagreement

but mechanically adopted the version of Sy
tendent of Post Offices. Thus XX there i

application of mind,

perin-

s no

16
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6.

7.

N 6. Details of remedies exhausted:

4,

T |

The conclusi~ns reached by the Superintendent of

Post Offices and adopted by the Directar éf Postal
|

Services are one sided biased and contrar§ to the
|

evidence on record. [

The inquiry officer after a detailed discussion
|
of evidence adduced in the inquiry held tpat the

charges are not proved on rational and legal basis.

The Superintendent of Post 0ffices and Difector of
Postal Services discarded the evidence adauced in
the inquiry and discredited their own evi%ence of
P.,W,]1 and relied on the statements recordgd in the
preliminary inquiry reducing the regular anuiry

into a emtpy formality and nullify.

When criminal and civil cases are pendingion the
|

same set of facts departmental enquiry should neces-
sarily be stayed, as observed and decided] by the

|
|

several courts discussed in para 4.

|

The order passed by the Director of Postal Services

(Annexure 1) is without jurisdiction and exfacie illegal.

-3 to approach this Hoanvurable Tribunal. ’

The Applicant has no other effective alternative éfmedy than

7. Matters not filed previously or pending_in thefcourt:

The applicant declares that he has not leéd any

case relaﬁing to the matter or pending in any othér court,

&igéakTBflgfhuhagﬁfgagki “ J
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‘ard proper in the circumstances of the case.

kg \7)

8. Relief(s) sought for:

In view of the facts stated above, the apr
humbly prays,. that this Honourable Tribunal be pleg
call for the records relatiﬁg to the case'and decla

order of the Director of Postal Services issued in

licant
sed to
re the

Memo No:

ST-IV/R-14/LB/97 dated 29,08,1997 (Annexure 1 )} imp

osing the

punishment of dismissal from service on the appliant, as

arbitrary, without jurisdiction, unlawful and unsus

in law offending Article 14 of the Constitution ot

tainable

India and

set aside the same, The respondents may be directed to

reinstate the applicant into service with all consc

quential

benefits such as pay and allowances continuity of service

etc. and to pass such other order or orders as are

9, Interim orders if any Eraxed for:

deemed fit

Pending £inal decision on the applicationl the
-

applicant seeks interim suspension of orders of it

issal

issued by the Director of Postal Services, Office of Post

Master General, Kurnool in Memo No: ST-IV/R-14/L B/97 dated

29.08,1997,

10, Not Applicable,

1l. Particulars of the court fee of Rs, 50/= paid:

a. No, & Date of Postal order : 81 2\ ﬂ~5§%

Nagw(o-%’WﬁiL

by Post office of issue }¥lu&

¢, Payable at %QKEB-\D-% &yo '59 50) r'

12, Enclosures:
Vakalat, Postal order and material papers

index.

et sttt

\--27

lRam@'.‘

as per




COUNSEL FOR THE i§PLICANT.

138 %

VERIFICATION

I, L. Balaiah son of Late L. Subbanna, aged| 51

years, Ex,Postal Assistant Adoni Head Post Office, now

residing at Dhone, Kurnool District, do hereby verify that
the contents of paras 1 to 11 are true as per my knowledge
and belief and that the contents of paras 5 and 8 are believed

to be true as per legal advise and that I have not éuppressed

any material facts in the case,

Aot ormon,

SIGNATURE OF THE APPLICANT.
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Dffice of .the Rostmaster General,: Kurnool Regiog, kurqonl\ﬁ{s 005 .
Memo.No.BT-1V/R-14/LB/97 dated af Kurnool-5 the 29th’'of Augy| 1957 u
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' il Vmlde o Mgl Tlamatas el e ooy Mas o ety amnmrignh:
RandlthEufoliOﬂian "o,  daoaniws +nah bfie she beinent Hﬂﬁ mﬁt !
RO 1 am vt that e Laenee T N 1
Fromenel. Memo.aNo.Inv/F7-1/93/114, dated 13- 12q9¢,oF Supdt. oF By

€ 1t curir t KUPPEols Division, -Kurnool . addressed. to. Sri L. 35131“?'Furq l
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r,r..‘.‘Sub Postmaster,, Dhone L86G,B0. (under , suapens;on). . H
s wganl 2et Inquiny, Repnrtgdated,27plkﬁ7rb &ri. Byad Apdulla. . ot
T o v anda Inquiry Qfficer, qupnolawest1gyg gzy5§i“pr3| b ;} . ]
. L.t uoRule~id.cape against Bri;L.Balaiah .0.91‘ i -1xk

cet 21 3L Findings of the, BPps,tKurnoo} dated, au$lwzjon.;h9 {4 ;l,

bo ewing fﬂpﬂl"t- L s e R e I I R S I T ”»

Lo 4L Representation dated,. 4—3-27 of.8ri L. Bilq1ﬂﬁ. submitted

witivar s din. raply to I0's report and Findinqs of S5P0Om, Kurndal.

5. Other connected records. . ]
ALY ' ;.:.".. PRI KIS JI% § o AT n.**'&* Bl himy Geptnias FMhsa] Lne {
Fame " -0 0 Ly LRer iyt i aiéel s co Tyt TRie LassLnok e fEer i
i o I TELE T S (N Y “RRQLEEDI“GQ TS NN TS BV TR JeY L o wiiea
Lo 8 Yhaell ol L PRV A ST W ,.—?:—-T-L‘"-:-:T:F . ity ;r‘».rs-ll, ‘bt gt s : b
I YIVE 1.".‘.’):' WY Thal oo LakpdL, (SR AT Ao W
w-J LyFal8riy L. Balniah..Formur!y,ﬁun Postmautqu Qhonu L.G,ﬁBO

rand i, present’.PA, Adenis HO was praceaded agains;,under Rugﬁ-14

CEB (CCA) kules, 1945 dn Bupdt. of PD»,;ﬁyrnnqg Divilipg, hdrdoni

‘Memo.  No. dnv/F7<1/93/11 dated, 13-32-93, ,The official, 1 qis

wreprasentation (dated, 21~12193..reqqpatpq;Furqﬁxtantzon nf ttmg to.
aubmit Fibis. .representation » angd, i;;waswgrantad,.”nQn denxa{ oF !
charges hy.the Govt,.. servant .vide hia representation. qate I 2 k !
<?4, r. the '10.c/. PO inere.appointed; ip the caseq . 8ri Syad dﬁllah,'
ASPOR, « Kurnoal West Bub divisiophas conducted the 1nquir¥mnand

-submitted his report an ,27+1-97. , The d*aciplinary authority Jas
WForwarded cthesinquiry repprtfalqngthh'his dxsagreament ;d ,the
jofficial cron 1613~97,.. _The official has submitted his reply ”datad
24-3-97 on the Inquiry OFfficer’'s report. 8ince the prncemdans
ara for major. penalty and the gfficial heing,a . TROR appotntqd tn |
{the cadrehefore- diviainnaliuct;on.wthw undersigned nas "taken .
the.case for, finalisation, nrlt e chorgn L o o 11/’«»:!.' ' X

NI Y W Y

| 14

; 2. 1 have gone through the inquiry records, inquiry re- -
' pRrt, raplvsof the official, .and, ather, conn@cted Leqord;, ”Dv -
LRI Al T R Yo LIn . A hle, L, 3 [N

ria) 4 cTha 1First‘fcharge‘ against the oFficial “iﬁ~ that tha |
official:has charged. the, withdrawal of . RB-33 000/- in SB account
Pyt ENOGIF1742 i.on . 12=12-91 1n;PD arcounts, . whilnm the papabopkl showe
.4 thedate. n+5trnnaaction,gsp16 12-91.,nThe, manuncrig& gata 1 the:
passbonk, shows ,that this.transaction has taken,piace“pg 18~ "j?l.

.The guesticn now is _whethgr the transaction has, taﬁan,,pla & an
18-12-71 or,12-12-91. h1hn PO ncught A dgclarationuthat ;ne;jsw -1
cwasnhostilesandrbe .subjetted to cross examination- and this ﬂpas
raccepteditbynthe- Iﬂ.orHence.‘hisqdepositiqn duriqg Lhe,_inquirv '
v cannot-ba-given ,;any.. crepencq;1n,a81mu:hrpsktherp areqinchpg ;Ph; {
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\ciés in his deposition. - He could .not"definitely tsay: the actual,

date on 'which he received.the withdrawal. . He could not evpnjgsay.

whathar ' a male or female afficial was at the.counter., | The | wite
ness is not an‘illeterate or inexperienced., ., He, being-a.. responr
sible "Police 'Head® Constable, who has got :much, .experience cin
investigating “crimes;: deposes that the statement -was-.not “read
over to him -andYthat -he signed “the . statement ..without going
through~ it ‘and' this-is untenable.. He.did not say ~a6; ., to' the
circumatances for'placing his.signature.in the statement.- pFur-
ther,' no evidence was‘brought in by the rdefence:during the Cross
axanination of the PH-2 to prove that..tha.statement- was. recorded
under'inducement_or threat. Hence,.FW-}.deposition before-theg 10
is to be discarded. Besides this,lthe statementurecordnduim@adiﬂ
ately after the incident is»to«bangiven{evidantiadLrMalue.;L AC—
cording to this statement (BE-1), the tranmaction had taken place
on 18~12-91 and hence, this is to be taken as the correct date of
withdrawal. }“‘? R S S P S
dP.- . ‘ .( - .‘;* B ¥ . Y O | TR N ‘,_‘-. ﬁ‘l -
2T 0 - gmt. BuMunichandravali Bai, .SW~3, has deposed thaty she
received '‘only the withdrawal form but not the passbook or,,- 12-12-
?1. This-was reiterated in the crose examination also. Sheﬂqlso
stated that the amount was paid. to Sri L.Balalah, but not to ., the
vepositor-and that-the entries in the’passbookfware,a]sommadé by
Sri ‘L.Balaiah " as 2seen from the handwriting, appeariﬁg-oimw the
pasabook. ' In his deposzition, the PW-1 depased that he , recaived
the cash from the counter clerk but the PW-3, while replyingy| the
@Bn.4 'in cross examination, deposed that she had noti given” the
amount to the PW-1 but it was givan to the 8PM (the Govt.. sEry=
‘ant). Further, Sri L.Balaiah has admitted that the antries Ywere

- made by - him'in the passbook and no evidence .i'e brought by the

defence - to'deﬁy'his'versinn.WTHence,Tit'is to be held that. the
‘transaction wam'charged to accounte on 12-12-91 and the ., ampupt
was paid to the ‘Govt. servant only.: As. revealed by the SE~1,; the
depositor received the amount on 18-12-91 and the entries.in | the
passbook confirms the sama. - ' C e 1

't b e [ o LI P S o LAl PR £ frar LI 2]
- e
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- From theforeqoing, it is proved-that :tha. transac&ian
'had actually taken place on 18-12~91 wheress it. was charged on

'12-12-91 and therefore, I hold the .charge-I.as proved ~ beyond

dDUbtu ' o Terh s R L N e L Vb P Ty iI! )
. * N I 1

Y .
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(b ' - 'The ' next 'charge . 1s that.the entry about. the above
withdrawal in 8B ‘ledger was made by the charged official himself
instead of by the 8B PA. This was not denied by the official.
‘Hev-explaing that the ledger PA left the counter for a short

period, °~ No evidence {s elicited fraom the PW-3 to prove thiél.by'

his defance side. He further arques that there is no.bad motiva-
tion - in posting the entries in the passbook and SB iwdger Bince
the depositor accepted it as a genuine transaction. . The Rgles

‘regarding -maintainance of BB ledger, where there are 2 officials

or more in an office, are clear. Dhone 50 is an LSG office fand
if the SB counter clerk wae absent for some. time, . therp were
‘other clerks'who could attend to this transaction. As narrated

[ ] -‘- 2
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Far  Article<l, the Ctransaction shown te have takem place on

12-12-91  in the SB ledger has actually taken Place on ~ 18-12-91 .,
This’ transaction wag also made by Sri L.Balajah himself but ‘ not

by the depositor' as deposed by SW-3. * Hence, based on the version
of - the‘SW*ﬁ,'nun*produ;timn of pasabduk; taking payment ‘%F the
withdrawal by the Govt, servant and admission of the Bovt.' " ‘serv-
ant. of making entry in the ledger and 'passhook by himsélF;”all go
to  show that the transaction on 12-12-91 i not a genuine one.
If the ledger entries were got made by another PA, the transac-
tion would have come to light on 12-12-91 itwalf. The departmant

© has  therefare, fixed different responsibilities for the PA and

the SPM;”‘Usurping the'respnnsibility of the PA by the 8PM  him-
Belf goes to show clearly the motive of the Govt. msarvant to
Eover up the irragular‘transactg?n.‘ Hence, this charqu\i:‘tn he

held as copc;umivmly'pravwdgi'

{e) The last charge againat the official im that the
charged official has not verified the signatures of the depositor

in respect of the above transaction as the depositor disowned hisg

signature on the SB-7. It is pertinent to note that the PW-3
deposed that depositor did not attend the counter ‘vide her reply

to Q.No.Z in cross examination. She also deposed in' SE-S5 ' that -

the withdrawal did not take Pplace in haer presence and ~ that "she
did not give the amount to the depositor and that mhe did rot
varify the specimen signature. The large variation in the speci-
men signature and the signature on 'the withdrawal form'is clearly

visible to the naked eaye. It is not a minor variation as argued

by the official. It is clear from the SE~1 that the depositor
has not signed any withdrawal form on 12-12~91 or on 18-12-91, -

The argueent of the official is that the SPM has aot  discretion
Lo accept the depositor's signature when they differ negligibly
and te' allow the withdrawal. This argument can be accepted only

if the difference is very negligible but not when there is a

large variation. The strokes, mode of writing in the BPEC imen

signature, application and receipt of payment are not’ similar.

Basides this, the depositor has stated that he never ‘gave' any
withdrawal form either on 12-12-91 or 18-12-91, Since the varia~

tion iw large, the provigions of Rule-%4 of B0 88 Mam. Vol.I are
applicable in this case. "According to this rule, the depositor

should be identified by a person known to the postoffice but this
Rroceedure was not followed. By this, it is apparent that the
official has not verified the signature on the withdrawal form
with that on record, Hence, it is conclusively. proved that the
official did not verify the signature. . S

(d) The 10 held the charges as not proved. But the -~ SP0s,
Kurnool held that the I0 did not properly assess  the evidence

before giving his findings, The 8F0s, Kurnool has differed ‘with-

‘the findings of the I0 and the official was communicated .+

reasons for such disagreement .

3. Tha further arguments of the official rais R
Iettar dated 24-%-97 &re discussed belows- '

L -

T T i T T4 e
s
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. 3 4 - 3 K In
{a) The official argues that thoere are two cames, %nn in. 1B
Firat Class. Magistrate Court, Dhone and another in Additional :
Bubordinate Judge Court, Kurnool and the charges and the witnesg- I -
es are one and the same and hence, the final decision is Hto ba I
‘kept  pending. The departmental inquiry was .Focwhyiolat@nn of o

departmental rules and the proceedings in court ara for violation
of different codos nemaly IPC -atc. Hence, there iw na bar in !
finalising the departmental proceedings. 1! I

G- I 1] :
tb) The official further argues that 8ri’ K.Chandrasgkhar, |
the disciplinary authority has already expressed hisﬁyiewsﬁ?n the
court and hence, he cannot finalise the case. As already stated,
the SP0s, XKurfool is not competent to impose any majarn prnalty as

the official was appointed to the TBOF cadre by DPS.. Hmncg{;thjs
\pq;nt does not at all arise. y

e . |
() The emphasis in departmental enquiries is heavin an '
facts. The stendard =% 2roof required in departmental enqdiries "
differs -materially “rom the standard of proof required iin &
criminal trial. Departmental Praceeding is not a criminal ‘trial .
ard tha .standa-d of Pi0DT reguired in a disciplinary inquiﬁ& i I

that of prepondarence of probability and not proof beyord reason~-
sble doubt, ; . !

The credit worthiness of the FPWs-2 & 3 is not disAuted ‘
and there is no resson to discard their vercion. No evidence ism
made available to prave that the PWs-2 & S are  interested to
implicate ihe ciharged servant or thay are bjased against'| the .
charged servant. No evidence was also made available while cross o
examining  the PW-2 or X that the statements SE-1 and SE-5  were
obtained under coercién or threat. §

e _ . ‘

4.  0On the basis of the foregoing, I hold that all thé 3
charges levelled.against the said Sri L.Balaiah have been. pﬁbved
sancausively. The sets on the part of the afficial are Qrave| in
nature and requires to be dealt deterrently. 1, Ms.K.Sanqhya
Rani, Director of Fostal Services, Hyderabad City Region, nolding
additional . cherge of Kurnanl Region, therefore, hareby oﬁder
that the said Sri L.Balaiah be disnissed from service. |

T -

"] i"“

-_1 . - ,..u¢ . . ) ‘- B ) /
", . (K.$ANDHYA RANT )
Co ‘Director of Fostal Services

. - . Hyderabad City Region,
' Addl. charge of Kurnool Regi
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V7B 1-L/93/11 ated st WL the

o A A D R P ‘---'"--.."“?-M
N - ebwart . N

A

. Rt}
. 'Np |:t1- Qn

wnde

1@.4, pxopoien o hold sn inquly -

agalnat Srief Polsisn, SPH, Thone L8G Sub Office -
- " ey M —

hi

under Bule 14 0f the °ent::al'0tv11-'Sﬁmioe,q(clasaiﬂ-' ‘

cation contml end appod%ﬂnloa.19650f7~.-.+Im- \

™

of imputations of misconduct or pigbehaviowme in Tespe~.

ot of whiah ‘th

e inquiry 1s proposed t0 be held 18 aot.

" out in the enologed statement of srtioles of obRTEe

Jnnexuxe~l e

4 gtatement of the jmputations of mie~

conduot 0F mishehaviour in gupport of ¢ sch article of
ohaxge is enolond(uno:uro-u A 1ipt 0of doouments bY
which, and s 3ist of withesnes: by Yiom, the articles.
o2 ghaxge 8T proposed to be sugteined 8Ie elpso ~ °
enclosed(anpexuro II1 and IV)e -~ 7T T

2. ;,a'sqmr-gnndih il'_diqotod'w.nubmﬁ_uithin |
10. aays-of the rrcelpt of tils neporandum & writien .
statemant of e, defence and s to stete whether. :

ho desires. to De heaxd 4n peracns

- He 48 informed that en snqid ilve mekd
3 ,

3 .
o;n.y 1n- pespect of those articles of rge &8 8re

pot sduitted..
'Q-{r > 'dew,b.. ?31&9- v

‘He .should therefoxy, B eciZiocally eamit -
9'333*019 ?f :Omﬂtv :" P R ’ .

oy .. Bud LeBelelen is furthez ARICTL a that 42
_ he does nat puboit ke wrditen atotenent 0f defence’

the date mf specified in pare 2 above

, 8
4he provisions o Iube 14 of the 00S(C0A) Bules,1965
oy the orders/directions jgavued in pursuance o the

‘ ged 4 Take Ul

s, %he inquirying t'mtho:d.ty may wld the

- inqulxy sgeinst bin exparbes :

5e Attention of SrdLeBulaish im nvited %o Bule
20 oftbe Dentral Civil Services(Conaunot Rules,1964 un
undsr which no Goverzment servent shall -bxrling Or
attenpt to bring any politioal or outaide influence

eny aupoﬂor'authoﬁ.ty to further his

_ ipterest 1B rospect of matters pertaining %0 . U .
aorvioc‘undarq-the Governmente 1% 8N representation

4p xeseived 01 his behalf from another person 1B
.1 reapect of any patter deslt with in these proceedings
“3a-will be prosvmed that Sri.L.Boleish 18 3Y GVer9

of such & Xxep

regentation and that it has been made

&t e ingtance end action teken aguinet bim 4

vio}aﬂ.on of

ox
Rule 20 of the Q08 (Conduot) Hules,1964e
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w Portmsater, Dhone 18¢ 8.0
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TR A S
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P L3
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Illt’ aﬁ-o

(Vadex suopenaion)s

' A SRR
Z, {Qhaf:’tb.o soi 4 8t sLpdaletal, Whide vorking.es Sub
(\\*‘ PS‘P&;P]?Q?;_"?“?P?'.“W 8,0 202 the period Lion 1L3=5+1963
\  tol3w-1992 Dag ghTged s vithareval of H33,000/45
. 4\ 8B 4/Q HoedNT42 oa 12-12-1991, wvhile the pess bookj .
c;f‘ " ahows-$hat the trenssction lad vaken place on 18-1i=3Ls A
. ,’,fu bhe dopositor hlgo bad steted that he hed mot sought sy
VoS thdravel olthex on 12-12-1991 ox on 18-12+133Le Tuue
q‘@(\\, Q\; Lt 1e alleged that Bri.h,‘alno_h. gPM, Phone 'hﬂf‘tl;:}!iﬂlﬂ\
&‘\\\ tho r'e0oxds of savings babk and thus ta:l',:!..n to pﬁ.t}_tﬁd.n
W obsolute integrity contravening the provisions oL Rale 3(1

i (1) 82 C08(0Oonduot) Rules 1964y = ' - i

C rmeid
! . & . i

- W e e

ARPIQLE=~II

UMY Bl S P

. +. Thag the maid SxlyleBaladah, whlle working as Hub \ -
- Postmaater, Pixue f0r the perlod Ifrom -
13-1%1.992 bad nade ¥he withdrewdls

SN ‘/4.\ in 9B Lodger of 3B Account No,191742 witlout getting the | .
2 Y L) wignature of 81 2.4 sttented infringing Rule 29 of

Chapter 4 of Esad Book on Postsl Saviug Bank, wiich
presoribes that the egeh entry of trensacilon phauld be

a by, SPe, 155 54Le, of the SEN ls to be not.;;.'

, \
ﬁvﬁgf
%ﬂ Q'ﬂ r < \

<+

T stiprtad B
he 3PM_had %o note the balence column

7Y, o8 |only, - Thus 1%1e alleged ¥hat Sriebeoslalah has failed o
. [ %o naintain sbaolute devotion %o duty contravening the | -
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| pertaining to 5 Acoount Hoyl9LT42, 4e per Bule 29 (4) R

‘beroxe the 43FP0a(R) 0/0 Supdt, ox rost 0rfices, Kurnool

=

or Oqapto:u 4 of" lid' ook of 8B Mannual each entry
‘oftrangaotion should be atteated by the initiale of the
dub Fostmester aid the signature Of the 85 Pyl in -bh

coluym prewcxibed toxr the puxpowme. even though the T K'vf[D
r,'a SnteBeltund obanarevall was Wory much avellsul g on

ut dato. the attestation of the 88 P.Ad was not
Obtl‘l.n.d by the HPM llld he had himgel? slgned in the
column presarived Xox the PUXPOses 9mty by Muad chun dravall
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d ook on PO §B " wniob olearly presoxives that B

e2oh transsotion should be attested by the 85 P.d only, '
Thug Srielksveleisl had not obeexved the rulys FroPerly
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" An gB'docount No,191742 20r W33,000/« os that of the
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 Tuie signotvre availadle on the 35 7 vestly dizfors from
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8PN, Dhone. was ezpeoted to thoroughly veriry the slgnature

. befoxe allowing the withdrewals iut the trenssction

was allowed and the aubwequent eayuliries made with the

| dovouitor showed that dhe had not signed any withdraval
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Inquiry reporg under: ryle 14 of CCSC(CCA) Rules 1965
fremed against sri L.Balajah formerly SPM Dhone L «5,.G.80
and. now.P,A, Adani. H.0. eubmitted: by Sri Syed Ahdulla.

-- -ASPQS,. Kurnool wWagt Sub«Diuision- Kurnool and - Inquiry

. authority‘ N ’;‘.‘."; } 1-_1‘__,1,., B ..;.

-—-u-—---w----,“-------—--------
v ) Y M - .
s e [ N U e !

.Sri L.Balaiah. ‘:Eo:merly SPM Dhone LSGSO and

- Presently working.as B.A. a\doni -H.0) 'wasg iuued charge

- 8heet .under rule 14 .0f -Ocs {cca) Rulel 1965, vide 31'-‘08.

Kurnool. in Memo. Noi INY/R7-1/93/11 dt. 13,12, 93. The

. Gharge sheet was delivered to 8rl L.Balaiah, the charged

official .on 16.12.93. and the receipt to that -effect obtained
and kept on record. Srd L.Balaiah, the '-charged official

in his roply to the. charqo sheet has denied all the charges
levelled againat him wide his Tehbresventetiun dated 2.1.94,
LoNeav. L R SR P

2. R Sri Syed Abdulla. ASPOS Kurnool west Sub Division

I d,

q/ was appointed as -Inquiring Officer replacing Sri M,

Sreenivasulu. ASPOS (RY’ o/o the Suptdt. of Poat Offices .
Kurnool Diviaion. vide SPOs. Kurno 1 Memo No: IW/F1-1/93/

11 dated 5 7 95. Sri R, Venkataramudu. complainta inspector

T

a (Postal) o/o Superintendent of Post Offices, Kurnocl Division

were appointed as preaentinq officer vide SPOS Kurno.l

"'Diviaion Memo No: zwﬂ7-1/93/11 dt. 14.12 94 1ater on he
“was replaced by Sri x V.Subba Rao, s.D. :(p) Kurnoal East
| Sub Divisional vide SPOS Kurnool memo Nol INV/FT-I/Q;/II

LIL BRI

dated ¢, 10,95,

Yo e e e

3. Ll ‘,.Z’he sittings of .the. Inquiry held on 23,1 «95,
13,3, 95,.25,8. 95, 21.9. 95,-13,3, 96, 10,4, 96, 25.6, 96, 8.7.96

12.8,96, .13.8.96, 14.3. 96 ‘and 30.8.96, .. ...

4 T Thg! articles of the ‘charge - frmned against
Sri L.Balaish, formerly SPM Dhone LSGSO and nog P.A.Adoni

H,Q, are:



v

ek

\

ps” G

i. ... ArticleI, = . .

- That the said $ri L.Balaiah, while.working as Sub
.. Postmaster, Dhone LSGSO: for the period £rom.13.5.1989 to
13.1.1992 had charged a withdrawal of B. 33;000/= in
8 B.account Noi 191742 on"12,12.1991, while the pass -
kook shows that the trgnsaction had taken place on 18512.91.
.The depositor also. had astated that he had not sought any
| withdrawal either on 12,12.1991 .or on 18.12:1991, Thus
.4t is alleged that sri L.Balaiah, 8PM Dhone has falsified the
. ¥8qords of .savings bank and thus failed to maintain absolute
integrity contervening. He provisions 'of rule 3(i(4) of ccs
(Conduct) Rules 1964.. . . . .
cao .. Artdele IX s i s i
That the said Sri L.Balajah, while working as Sub
Postmaster, Dhone for the period from 13.5,1989 to 13.1.1992
had made the withdrawal entry of B, 33 OOO/h 1n SB ledger
of s B.aoeount Nos 191762 without getting tha Signature of
BBRA attesteda 1n£ringing aula 29 of chapter 4 of Hand Book -
on Postal Savings Bank, which prescribes that each entry of
tranaaction should be attasted by the 1nitials of the -
SPM' 18 to be noted by the SHPA and the signature of SEPA
and the SPM’ had to note the balanco column of only. Thus it
ie alleged that sri L, Balaiah haa failed to maintain abaolute

.ow

. devotion to duty contravening the provisiona of Rule 3(1)(ii)

[ R

of CCS (Conduct) Rules 1964. |
Article III

~ N v

_Thgtkthg;said 8ri L.Balaiah, .while working as SPM Dhone
..GuFing theperiod.froy. 13.5.1989 £0.13.1.1992 had not correctly
verified the signature of the dep.sitor.of .S.B,A/c No: 191742
in the withdrawal fqrm dated %2.12,;991 for k. 33,000/~ as
the depositor had disowned thq signgture appearing on the with
drawai-forﬁ. Thus it is alleged that Sri L,Bqlaiah had
failed to maintain absolute denotion to duty contravening rule

3(1)(11) of ccs (Conduct) Rules 1964.
.3
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5.

The statoment of Imppxx Imputation of misconduct

or misbehaviour in support of the articles of charge in brief are

Vo

| ioa

R IV R

Article I :
- .: A sum-of B, 33,000/~ ghown.as withdrawalgin~S;ﬁ.A/o No:
.~ 191742.0n 12,12,1991.; But the manuscript entry in the pass
book.shows~the‘date of .withdrawals as:18.12,1991, and-the date
v stamp i:upressione-;of the :date '19,12,91 was impressed and
..+ .elected.as 18.12.1991, . The depositor of 5.5, A/c.No.191742
has deposed in his statement dated 16.2,1993 before the-
" ASPOs(R) O/0.. superint,endont of Post .Offices, Kurnool that '
. has..not .sought for withdra-wals of Rs,.33, 000/h~oither on
12,12, 1991 .or..on. 18,12,1991, but tho recejived the said amount
Sme. B.MunichandraVali SBPA, Dhone Dhone depoud in her
\ltatomeot doéod‘53s5‘1§93 that Sribﬁloolaiah, SPM had taken
the amount from of lis.33 000/- from t.he treasury and asked

HE I

haa to show under SB withdrawal and t.he cntry in the pasa book

P dad ot a. [N wo Rl

C o,

lqainSt the date 13.12,1991 as mad. by STi L.Balaiah.

Thus Sri L. Belaiah has falaifiod tho reéol;ds of Savinge Bank
- .. ‘. J T
' by £urniahinq diffcrent datos of withdrawal transaotion.

]
. - 4 et h; L ET i

. e e e e Article = II . Ve

. A S

sri L Balaiah, SPM Dhone had hi se&lf‘ mada entry of

] i

‘withdrawal of Rs 33 000/h in SB ledger bmt. Bdiunichandravati

P T '}

was very much proacnt. in t.he offioe on the said date instead

LA Fn PR y"- -

of getting the entry mado by the PA with aignature of P.A.
"""Smt. B.Munichandraveti sejosed before ASPO:(R) o/o. Super=-
i . intendent o@ Post Offices, Kurnoeol .on 123,2.1993 that the
. SM -Dhone 'hod told- he::that he had .posted the withdrawal

entry in the ledger. . Thus SPM had not .obge ved.Rule 29(4)
'u.of chapter 4 -0f - hand. book on. POSB. .Thus Smt,.L.Balaiah had

~-brought . in to account.a fixtitious transaction..

Contd,..4
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(.o s g o Jayt S
| Article - III
Gy LT . . . . H s

The signature.appearing on SB.7 dated 12,12,1991

.iniS.B. A/c.N0.191742 £or Rg.33,000/- wad sishonored by the

- depositor as that of his the signature ordilable on S.B.I.

rastly.differences £rom the signaturo of the depcsitor on
gecord. hThe.enquiries.made_with.the:depcsitcn ;etaa;ad that
the had not signed any .withdrawal .form on 12.12,91, The
rule clearly provides for record verification by tho‘spﬁ.
Thus Sri L.Balaiah had%mot followed the Rule 67(7) of chapter

. 9-0f hand .book on PO/ 5B scrupulously with the result a fie-

tious transaction had been taken in: the account.

[P T

6.  During the sitting cfxtha‘incui;y.hcid:on 23.1.96
éri'h Balaiah; the‘charged'oéficiai has pleased'not guiley
for all tha chargaa“itJafled against him. and nominated.
sri P Ramudu, Retd Postmaster. Nandyal to assist him in the |
case, The AGS ncminated by the C 0. was pormitted and the
documents lister under Annexure III of the charge sheet
perused by the C.0. with the assistance of his AGS on 21.9.95,
13.3.96, and 19,4,96. The C.0. has asked for the statement
of sri C.Ramanjaneyulu, the then treasurer, Dhone LSG., SO

as additioaal document and proposad the said otficial as his

' defence witnoss. The additional docunent waa not produced

. ’by P.O. as the same waa not aVailable with the disciplinary

1t

L ods FEN Lo R T L I D . PR B

. 7.44). . In.support of '.the-..articlest of charge framed against

Sri L.Balaiah, formerly SPM, Dhone LSG SO and. present P.A.
Adoni HO, the PO has produced 8ri B,Purushotham, the then FC
1567: of Dhone P.S.. and present HC of Adoni traffic police
station as PW 1 on 13.8.96. The PW.l in his deposition

Contd,..5
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anxRixt stated that on 16.2.93, the date on which his Btate-

1 5

ment was recgorded, he was working as police conatable at
Bethaqgher}a. The statempdﬁ'dated 16.2.93 waé'ﬁot written

by him, and the contents were not readoun to him. He was
asked to affix his aignature. which he dld He atated tnat

the entire contenga of the statement are £qlse. At thia staye
the PO declared the PW.1 as hoatile and want ‘to ‘cross exami-

ﬁo him. ?h? Pwtl_uau asked to state the facts of thu cave ‘
first 4nd eontinue ex&mination in ph}qt by the P,0, ¥Fur enis
the C,0, ob jected gnd reguested for recording the statqneﬁt

of PW,1 of fre-h;~ it wys agreed and tne P.w;l was asked to
state the facts, The PW.1 stated ‘that the contents of the
statemant dated 16,2, 93 which were read and explained in
vernceular were not true. Rega;ding the withd;awal entry of
Rs.33,000/b in his 5,8, A/b.No{191742 . He. stated‘that the said am
amount was received by him, but the date teleaaing to the withe
drawal was rememhorod by him. He was snown the 5.H.I, Qated

. 12,12.91 a1d the speciment signature of Afa.NG,191742. He

. stated both the signatures are of his only. In the examina~-
tionwin-chief by the P.0, the PW, 1 stated that he received

the amount at the ‘casn counter f£rom the person prescnt there,
hut the doesnot remember, whether the person pkesent at the -_;
counter was @ male or female pe son and he does not remembar N

v 3\
as to wno filled the up the SB,7 form. When pointed out that

the signature on 58,7 torm and the apecimen aignatures booka '\r
(Sex.z and S.Ex=4) are aiffering. Sri B.Purushotham (PW.1)
stateq that while: ‘writing apreding it was happened and he
cannot slgn like that now. Rvgardin the date of withdrawal

' of R§,33,000/« he stated that he doea not remembex the dates
and timings hut he Tecel.ed the amount. In the crose exami-
nation by the C,0. the P.H.l stated for the question as to
what £.r he has given the statenent, two pe. sons obtained

his statcment regarding Ru, 33 OOO/b which he waws received .

in the post orfice, The statement was not reach over in

Contd.,.6
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to him, but heHwaa asked to sin , hence rasignqd ’

t 63
,‘, Further
he stated that he informed the two pecsons that he wi}l give

_ the statement 4p'relugg. hqguthex,Qave_nqg listned him,

" 44) The P.O, produced Sri S.N, Sarma 'the then ASPOs(R)

" 0/0. The 'Superintendent bf'Poat‘Officéé.‘Kurnddi and present
" Superintendent of Post orfices,’ Wanaparthy Division as PW.2

M on 13,8.96. In hiu 'deposition the PW,.2 stated that the statement

dated’ 16,12.93 of sri B,Purushotham (8.Ex=1) aepogitor of 8.8,

" Account' No.191742° was 1dentified by him and he

pra

‘has recorded the
statement, The statement dated 23,2.93 of Smt.B

(SEX=5) P.A. Dhone LSG SO was identified
" recorded by him,

b

.Runichandravati

and tie sane stated
"The PW.2 stated that the stattment of Sri

B Purushotham written by him as depoaets and both the statements

recorded as deposed by the Heponents; In the cross examina-

tion' by €.0.Sr{ S.N. Sarma (PW.2) stated on the day of recording

the staeement Sri B,Purushotham stated that' though he was not

.

aigned the SB withdrawal form’ for R5.33 OOO/F on 12 12 91
"he' adimitted to have roceived R8.33 000/- on 18 12¢91 and

“"invested in ‘bome" other Bavings schemes and there was no

+

monetary loss to'him’ in his'SB A/c.No,191742° therfore
have denies and at this

he might
distant date'he does not able to recellect

' " whether’the deposition voluntered to give his statement in his
own hand writing,” = = Lo e
. ‘ 11.1.) 'rhe P, 0 produced Smt B.Munichandravati P.A. Adoni HO as
Laar o TS T

pw 3 on 14.8 96. In thghexamination-in-chief the PW-3 deposed
that she is working‘as P.A,

P.a.

Adond HO from June 93 and she worked as
Dhone LSG SO from May 89 to to ‘May 93, she &tated that ghe

has given 2 statement on 23, 2 93 to ASPOS (R) o/b. Buperintendent

of Post _ Offices, Kurnool (SEX, 5) and whatevez given in the

said statement is correct, 1In phg cross examination Mr.B.Muni=-

,Chandravati stated that she was taking advance at 'the opening

Ty e Ced

Contde..7
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_, the allegation was, that jhe has made entry in thehgedger affixing

[ S S

+1
-t « A

BN e

*' of the counter. rhé fﬁfther‘etdted‘tﬁét she haswtakeh adwance

" not made in her presence and only the’ will withdrawal form
' '_ atated that on the basis of hand writing in the pass book and

h L Balaiah.

.. dates lqter Pn, t0 the dates suited to them. . He further stated

... Gtion,, hence reposted the entry ip the PB as Well as in the

1 71

i

"“for allowing. withdraWai of Rs.33, 000/ 1h 5B A/e.No.191742 on
12, 12 91 ‘and ‘given the amount to Sri L Balaiah. SPM Dhone 156G i
SO and she further ‘Bstated that tha depositor of S.B, A/b No. = !
191742 was not presented and- ehe hae not given’the:emoupt”to |
'the' deposition, but given to sri L.Balaiah and ‘the impression
"of date ‘atim‘p‘ of date 18,12.91 not made by Sri L.Balaiah in her

presence the entry of withdrawal of Rs,33 ,000/~ in the pass book

pIGSEntG "at the counter’ without P.B. on 12 12,91, She further

1n ‘the ledger ghe stated that the entires were made by sri
: < d AT I P 1) o

\».a'. T T S W J..‘-- Gueoood o, thvd o bata, 0 L d o J

8... .. In his defence statement dated 30.8. 96 Sr1 L. .Balaiah
former ly SpM Dhone LSG sO and present PA ﬁglon,i HO stated that
ip Article 1 it was al}eged}as falsified the accounts in

Ve

........

. payment .that is 1n the PQ the datt of 19,12,9]1 was corrected
as 18,12.91 Sri L.Balaiah further stated that the actual
date in the paps, book 48 1;.12.91 but; somebody corrected the

that the depositor of 8B A/b.No.191742 totally denied the
. Statement. dated 16.2‘93 and declared ag false before the
.enguiry off;per .and the a;loqet*pp is baseless, ,With reqard ‘
- to Article II Sri L. Balaieh,dthe eharqed official stated that

his initials in plac. provided for P.A. even the P.A. waa ‘
very much - present in, the otficor.f The C,0. stated that the
.PeA, was not present in the office at the time of transa—

, ledger aqglaffixed his initials the C,0. furthesr etated that

c“}.u‘lt..[.g.» loawedb o SR VIS I TS

Eontd. . .8 r
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whenever P.A. of any counter was absent he use to ‘atteénd to the

public to avoid complaints. becaule ['1} 3 wal hil duty to avoid

complaints. On 12.12,91, Sri L Balaiah stated that the’ PLA,

L

S t.B Munichandravati. was ahaent:. the a,t.t-.ended the tran-act.t'on

and made entries in PB and the ledger, in the\mean‘time. the

(YN

‘ : N
y P A. attegded the pffice and She was stated directed by him

to ohtain the cash frOm the treasurer which she has done, she
it l

ot PO

' attondad the counter and pasaed the warrant of paymant. In

PR b B S

the meaq time Sri L Balaiah statod that ha has countod the cash

for second check and handad ovar to the P.A.

oo - --F.J

Stated that she had not made the tranaaction and when the P.A,

passed the S,B,7 1t Can not bo Baid that the P.A. has not made

the transaction and the depositor of sB A/b.No.191742 Sci B,

* Purushotham stated to have received cash of Rs,33 2000/~ from

"the counter P.A. only, The CO gtated that with good faith to assis -

“the P.A, he attenedad to the transaction.

" III of the charge Sri L.Balaiah, the C,0, stated that it was

forlpaymént to the
depositor. He further stated that 1n her statemént‘she never

With regard to Article

alleged that' he has' not property verified the signature of depo-

8itor 'of S,B. A/c.No,191742 for withdrawal of Rg.33,000/= on
12,12,91 and the signatures of the depscsitor restly differs
“on S.B.,7 with S, B." 3 -card or 1n indecree registg;,h,lt was

‘ stated ‘that the ‘depositor has disowned this signature on

" 8.B.7, The C.0. further stated that the signature of Sri

oo

Py

' B.Purushotham differeg from one to another on statement dated

L

~16,2.93 and on deposition before 1nqu1ry officer on 13896

- from one page to another page. Sri L.Balaiah further stated

' that’ a 'slight’ difference ‘dn common and it is his responsibility

* as Head of ‘the office to allow the transaction he further stated

‘that when the warrant of payment was passed by SPM it indicates

‘ that he identify of the depositor confirmed and ‘there is a
'Provision in'SB'rules and the depositor of S,.B, A/a. No.191742
'has accepted the signatures on S,B.7 dated 12,12.91 as that

' of his only.= Hence he allegation is falseone.

contd. se9
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9, ‘In support of his defence Sri L ., Balaiah, the [C.0,

has produced as his defence witness 5ri C. Raman janeyulu, P.A.
Kurnool HO who deposed that on 12.12.1991 he worked as

Treasurer of Dhone LSG SO and given as advance of Rsﬁ 30,000/~

each under two items in TCB (SEX~8) to the SBPA on lh.12.91.

10, The Presenting “fficer in his brief written brief dated

12.9.1996 stated that Sri B.Purushotbam SW-1 has denied the

. contents of the statement dated 16.2.1993 hence he was

declared as hostile. In the fresh deposition given before

the Inquiry Officer that he received Rs. 33,000/~ bdt not

xke recomm3nded the date of receipt, that he could npt recognise

the SB withdrawal £xm form for Rs. 33,000/~ throughéut the
deposition and not able to tell definitely about th? date

of withdrawl either by seeing the entry in his pass%book or
seeing the withdrawal form dated 12.12.1991. The Péo. stated
that the S.W.l deposed that the signature on the SB.withdrawal
form dated 12.12,1991 is of him only, but he replied to g

question that he cannot sign now as is available on the

withdrawal form further the P.O. stated that none oﬁ the
signature obtained in the deposition is tallying wi@h the
signature on the withdrawal form dated 12,12.1991, or even
narrated. The P.0. stated that it is clear that thé s.W,1
did not actua.ly took withdrawal on 12.12.1991, butireceived
the amount o. Rs, 33,000/~ later on and the S.W,2 Sfi S.N,

Sarma deposed that he recorded the statements of S.W.l and

S5.W.3 just as they deposed by them only. lhnxhnxfiinﬂ
bty RxagxuRkxaZxKRRY xS BpRxRAX Ry xxREmxankyxxx¥ne That we
filed that the Article I of the charge as proved with regard

to Article II. The P,0, stated that Sri L. Balaiah, SPM had
made withdrawal entry of Rs. 33,000/- in the 8B ledier

(SEX-6) of SB a/c.No: 191742 without getting the attestation

.+10
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of SBPA against the transaction in the B lLedger thus the

Article II of the charge proved. Regarding Articl% III
of the charge the P.O. stated that Sri L, Balaiah has not
correctly verified the withdrawal form of A/c.No: {91742

for Rs. 33,000/~ dated 12.12.1991. The signature ?f the
depositor Sri B, Purushotham on $B-7 form is not aé all
tallying with the'signature in the specimen signat@res hook
or with the signatures o tained in his deposition én 13.8.96
This the P.0. stated that the signature on SB 7 foim was not
verified by Sri L. Balaiah hence the P,0. held the [Charge

as proved., g

‘ |
il. In his written brief Sri L, Balaiah the charged official

stated that the P,O. has proved Article I of chargi bedause

S.W,1 Sri B. Purushotham not able to confirm the date of

withdrawal and expressed his inability to sign as §1gned on

warrant of payment on 12.12.1991 further the P.0O. éepended oﬁ
the deposition of S,W.2 and S.W.3. It was stated‘Fhat the
Xerox copies of documents presented for 1dent1f1cati0n,

which were not clear and clean and the S.W.i deni?d the
statement as false one. Sri S,N, Sarma, S.W.2 depésed that
he is unable to recollect at this stage distant da;e to
confirm the deposition of S.W.l. From this it appéhrs the
Presenting Officer has presumed’that the Article o% Charge
proved only on the depbsition of S,W.1 which was déqied before

~ |
Inquiry Officer. The written brief should be based|only on

the evidence adduced during the course of Inquiryxéffxn!x only._?
Presumption cannot constitute basis of guilty. Reéarding |
Article II of the charge the C,0. stated that he failed to
bserve the provisions of rules on the subject. He |stated to
I

have mentioned in different statements the circumsﬁances

under which the transaction was done. He stated to)have




:11: |

attended to the transaction partly because the counter!PA

left the counter for a short gap and while the transacéLon
I

was in process the P.A, returned and attended the rest'of the

work. The C.0, Stated that since he has post:d the enﬁry in

the pass book and as well as in the ledger he has foi%ed his
i

initials. He further stated that there is no bar in rules

that the Head of the office should not attend to the w%rk of [
counter P.A. moreover the depositor (S.W.1l) has admittgd the E
transaction and declared that he has received the amouht of [
withdrawal of Rs. 33,000/- correctly. Hence there isjnb .
prohibition on the Head of the Office to attend clerié?l work. E

Hence the Article of the charge not proved, He furth%i stated h
that there is a provision in SB Rules that the dutiesiof the E
SPM should not be attended by P.A., but no provision ?n the t
SPM for attending clerical work. With regard to Artic¢le III the |

C.0. stateé that the P.,0. has stated that the C.O. h?s not f

verified the signature of the depositor (5.W.1l) even though F

there is a vast difference in between S.B,3 card and l.B.? i

H
4

The €.0, further stated that the P.0. himself admittgﬂ that therej
is a difference of the signature of S.,W.1l signed in qhe very pxnxﬁ'

presenceeof Inquiry Officer and Presenting Officer, ?hus a F

slight difference is common. The C,0, further stateé that L
| ;

there is a provision in D.G, (Posts) Letter No: 30-9{83 SB dated F

23,1,1986 "If the difference, is negligkle and the Postmaster doe%
’ .

not doubt the geneuineness of the p ayer he should oner the
payment of the a&ount to the depositor, The deposit&r of SB
A/c,Not 0191742 Sri B, Purushotham is a constable ang well y
known to the staff of Dhone PO including himself. Tﬂe C.0. F
further stated he had no doubt about the genuineness%of the ;
: :

signature even though neglibile difference was there; he
|
admitted the transaction and ordered for payment and|the depositJﬁ

admitted to have received the payment from the countér. Hence ’
oz

Moo —
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the C,0. stated that the conclusion of the P.O. in

i8 not correct,

Findings:

12. The main allegation in the A cticle I of the ch

that Sri L. Balaiah has falsified the records of Sﬁ\
Bank by furnishing different datds of withdrawal tfé

on behalf of disciplinary authority the treasurer®s

(SEX-8) was produced. It shows two entries of Rs.

each on 12.12,1991. The Xerox copy of pass book A/c

(SEX-3) was produced, it shows the date noted in ma

as 18.12.1991 and the date stamp impression bears cé

in date and appearing as 18.12.1991. Sri B. Purusho%ham

(8,W.1) Sri S.N. Sarma (S.W.20 and Smt. B. Munishwafa Vali

(s.w,3) was produced in support of the charge framed

these Sri B. Purushotham (S.W.1l) the depositor of S

T
L]

No: 191742, on whése statement the charges were main

He has deposeéd before Inquiry Officer on 13.08.1996,

depositicn he denied whatever mentioned in the statement which

he signed on 16.2.1997 on the flag that ke the statement was

not written by him, the contents of the statement wa
explained the contents. He deposed that it was info
| him that the statement was just with about the withd
Rs. 33,000/~ which he has taken, hence the signed gﬁ
He further stated that he offered to give the statem
Telugu but his offer was not cared for. in view of ¢
deposition which was not contested and not proved as
the fresh deposition has to be taken in the account.
main allegation is manipulaticn of accounts.

has not accepted the receipt o. payment of withdrawn

then only the qudstion of manipulation of accounts a

his brief

cash book

30,000/~

quscript

B. Account

If the

arge is
ings

nsaction

No: 191742 |

rrection

out ©i the

ly framed.

In his

8 read and
rmed to
rawal of
e statement, |
ent in
he revised
incorrect
The
depositor
amount

rises,
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Here the depositor has accepted the amount from the counter

1l

even though he stated that he does n t remember the dates on

which withdrawal was taken by him, the fact of receipt of
money from the counte has to mxxwpiws accepted, Beoguse the
amount of Rg. 30,000/ each was obtained by P.A. £rom the
Treauser on two occassions on 12,12,1991 aﬁd not Rs..33.00Q/-
at a time, If the amount received from the Treasurer was only
Rs, 33,000/~ thenthe douht arises as to tts payment to the
SPM or the depositor, Here Rs, 30,000/~ was obtained another
Ra. 3,000/wadded from the counter cash ana disbursed. Purtner
the passing order was ente:ed hy Pohe on the withdrawal form
and not by §PM himself and the long book entry also made by
the F.As only. The most part of the trananction has taken
place in the presence of P.A, and 1t can conveniently asaessed
that the payment of Ke, 33,000/~ paid to the depositor at the
counter itself as deposed by the depositor before 3n&ﬂ1:y
Officer on 13,.8,1996. Regarding the date in the pésa buok

it can be asseesed as a clerical arxor by tho SPH. becnus.
the Xerox Gopy pxoduced as exhibit 13 not aloar. A8 the
depositor has admitted to have received the payment at the

counter the Article I of the charge not proved.

13+ The allegation in Articld II of the charge sheet is that
Sri L, Balaiah has brought into account a fictitious trans
action and v;oléted Rule 29(4)‘of Chapter ¢ of Hand Lobﬁ on
P.O, 8B Manual. In support of this article of charge it was |
mentioned that it was mentioned that 8r4 L, Balsiah has
himself made #n xuyxy entry of withdrawal of Rs, 33.000/4fin
the 5B ledger pertaining to B A/c,Not 191742 of yxau Lranch
SGSO even though the SBPA was present and theﬁathstation of -

SBFA was not obtained in the ledger and he has himself signed
in the column provided; BMEEXNIXEHAXENNuLRY During the Inquiry

'
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Sri L. Balaiah has admitted to have made the enquiry!in
the ledger and the pass book as the SBPA was not pre?ent at
the counter when the depositor attended the counter.; The
P.A. attended later and on instructions from SPM, thé P.A,
obtained cash and haended ovér to the SPM. The SPM séated

tc have co nted the cash and given to the P.A. and the
depositor himself accepted tc¢ have received the amount from
the counter. The warrant ot payment (SEX-3) was pa§ﬁed by
the SB Counter P.A. and the long book entry was madelby the
P.A. The P.A. has performed part of the transaction% and the

I

SPM has also done partially in this withdrawal. When each

of the SFM and PA done partially, it indicated P,A, %as absent
when the depositor attended the counter. Further ﬁhe
depositor has accepted to have received the payment[frOm the
counter only. In view of the above it can not be said it is
a fictitious transaction. Sri L, Balaiah, the C.O.fhas not
‘Obtained the signature of the P.A. in the ledger whéh the
SBPA attended, but irregularly initialled the column provided
for the signature of P.A., which he agreed during tﬂ?llnquiry.
In view of the article II of the charge regarding hégnging

|
into account fictitious transaction not proved and the making
l

entry in the ledger and initialling in the place offP.A. proved,

14, In Article III of the charge sheet it was alléged that
the Sigﬁature on SB 7 of A/c.No: 151742 dated 12,12.1991 for

Rg, 33,000/~ has disowned as that of his by the depgsitor and
|

the signature on the said SB-7 and that on record vastly

differs, It is true that the signature on SB 7 daﬁed.
12,12,.1991 differs with the slgnature in specimen % gnatures
book (SEX-2 and SEX-3 respectively.). This articlé of ‘
charge levelled on the basis of the statement recorded on
16.2,1993 (SEX-6), which was disowned by the depos#lor during

the Inquiry on the plea that it was not written by!ﬁim, the
|
|
|




:15;:

contents of the statement dated 16,2.1993 not read ovﬁr to i

him and on merely informing that the said statement wés regard-

ing the withdrawl of Rs, 33,000/= made by him, he sta@ed to
|

have signed the statement. Further the deposited ha%

accepted the signature on SB-7 (SEX-2) as that of his|own

and he has accepted to have received the payment from the
counter during the Inqury. The SPM is competent to éhlow

the witﬁdrawal of there is difference in the signatu{.!‘i of the
depositor is known to the SPM. In this case the depﬁsitor a
Police constable is well known to the SPM and P.O. sﬂaff and
the depositor has accepted the signature on SB=7 (SE#-Z) as
that of his own and also accepted to have received tﬁe amount

from the counter, though there is a difference in tu? signature. |

The Article III of the charge not proved as it is n&f a
|
|

|4adduced

fictitius transaction.

15. On the basis of documentary and oral evidence

in the case before me during the Inquiry and in vieyfof the
reasons given above, I hold that Articles I and III;Pot proved
and Article II partly proved and partly not proved.! In the

Rule 14 Charge sheet proved against Sri L, Balaiah, |[formerly
!

SPM, Dhone LSB SO and present P.,A, Adoni H.O.. W

sa/- ;
(SYED AEDULLA),
Kurnool Inquiry Officer and
27.1.1997 Asst. Supdt. of Post Offices
Kurnool West 8Sub Divisjion

KURNOOL.!]
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From: ‘ | PO
Lo Pc\ (} 0.0 Phaeale sri L.Balaiah
¥y & Nool ’ .. P.A., Adoni HO 518301

v

Nos Inu/?7-1/93/10 o ., btr 6.3, 1997.

i
L I *

,Suht- Rulp 14: case, of Sri L, Balaiah. P.,A, Adoni H.O,

. ) N
A PR I I T SN I N . . . PO

- .& copy of report of inquiry Officer dated 27.1.1997
in 11 seripls is gent herewith. & gopy of the d1££°=anc°a,
of opinion of the Disciplinary authority, i.e., the undersigned
'with the findings of I.0, are furnished in the enclosad
" annexure in 11 pagea. ) Y

PR . . Loy . £

D ('} axe hereby given ‘an opportunity, to submit

' YOUF representation to the show ‘cause notice, within 10 days

from the date of Teceipt of this letter. ” | il
S IEARTE S | '
- Encls 1, X,0's report
2. Annexure,, . .. ... . . .. 8d/K.Chanrdra Sekhar ;
' . Supdt, of post offices :
. LML .. 4 4 aa. . - s Kurneol Division: Kurnool,
Lod
1 H N Y
= - ‘ ! !
; s .
' TSN ) H bR - ar el ] a i
i' 1 i + [
[ ; ) i 3 [ 14
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; n M \ & i N
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Article I:~ The charge is that Sri L, Balaiah, while working

12y
Annexure

as S. P.M Dhone L S.G S, 0 for the poriod fram 15 5. 89 B
to 3.1, 92 had charged withdrawal of k. 33 000/% 1n s. B
&/c, Nas 191742.on_tﬂxiﬁxﬁt 12.12.?1.“yh119 the pass book
shows that the transaction had taken place on 18.12.91
and the depositor astated that he had not sought any - -
withdrawal either on 12,12.91 or 18,12.91.

N .. Y

2, | In the Inquiry report dt. 27, 1. 97 the 1 .
stated that the depositor of S B A/c 191742 Sri B -

Purushotham (S.W.1) 4n his deposition denied whatever
mentioned An the statement .which he signed on 16.2,93,

on the plea that the*qtatqmqnt_was not written by hims; that

the contents of the statement were not readout to hims
that he was asked to 8ign on the statement and that he had
affixed hie signature. The I.O. atat'ed-that ‘a8 the depositor

had admitted to have received the payment at the counter,

. the article I of the charge was not proved.

3. | I do not agree with the findings of 1.0, sri B.
Purushotham. the S.W.1, the depositor of S.B.,A/c No: 191742
being a Govt. Employee working in Police Department and
who was also aged 48 years as on the date of recording his
statement i.e, 16.2,93, cannot 8imply say how that the
statement dt, 16.2.93 given by him was not written by him;

that the contents were not readout to him:; that he was

asked to sign on the Btatement and that he had affixed his
signature, Being a Govt, employee, ageqd 48 ytars. he should
have well aware of the consequences of signing a statement
without knowing the contents. It is unbelievable that he had
signed the statemeﬁt blindly. In his deposition dated 13.8.96,
Sri S.,N.Sarma, the P.W,2, stated that the statement marked v

eed

- r-‘F



‘d.

o

R

% 7?@.

a8 S.Ex.1l, 'was written by him as deposed by S5ri B,Purushotham.

134

" During the cross examihation'of Sri B.Purushotham by

charged official on'13.8.96, the P.W.1, Sri B.Purushothan
replied to question No:l that his Btatement was recorded

in the P 0. about ‘taking payment of &, 33 OOO/L and

that the statement was not readover to him, he was asked to
" sign. so;-he signed and though he preférred to give his
stéteﬁént’inLTclugﬁ.‘he"did not listén to him. It is

surpriesing that ths P.W,2 8ri S.N.Sarma, who recorded the

. above statement of Sri B,Purushotham was not cross examined

~in the matter nor the I.0. tried to elicit the truth

from the person, who recorded the statement,

4. " ' " The 1.8, further stated that if the depositor

" had not accepted the receipt of payment of withdrawan amount

then only the question of manipulation of accounta arises,
I ‘donot agree with thia contention. Tha depositor had
accepted rcccipt ‘of amount’'in his’ atatement dt. 16.2.93,

B The charge is not ‘regarding nonipayment'of amount to depositor,

but regatdind'chérq;pg/amodnting the withdrawal of k,33,000/-

" in the said account on XRxifxS4 12.12,.91, but showing the

Y

*'ahowa‘the\tféﬁséctioﬁ'onIIBle.Qi.

same ‘entry on 18,12.91 'in the pasnihéok; where as the depositor
denied payment d@:thoae particular dates {.6,12,12.91 and

" 18.12.91, The aocumentary evidence addﬁced-during the

inquiry i.e, the S5.B, withdrawal form (S.Ex.4) shows that the

. transacfion took place on 12.12.91 and while the P.B, (5,Ex.3a)

I

. ~ ,
PR R

5. In his reply to question No:4 of deszition
dt. 13.8. 96. as to why thc aignaturc on thc withdrawal form °

[

differcd with that on the record, Sri B Purushotham replied
that ae it was written inspeed, it happened like that. The
signature in the S8.S.Bodk ofithne-L.S.G.S.O, S.Ex.2 was signed

\ LN

ved
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143

by him on 12.1.1981,

He signed one more time on 16,2.93

time in deposition dt. 13.8,9§ duripg the"iqguiry,rl

on the statement, S.Ex.l, given befor?'ASPOs(R)'aoq'an?;hor _

As.

seen from the above, the mode of signature had clearly

_tallied with one énother. The aignaturoshaigo,;aliiqé to the

: inquiry.

* 64

Ly

maximun extent. But the signatures on the withdrawal form

~de., 12.12.91 (S.Ex.4) were quite different £rom that on

S5.5.Book. The I. 0_ had falled to notice this during the

a4 cah ’....u.-..{ e A

x < oz

s Y - N ] H (- S Ee

(S.W.1),

“The I,0. -had'relied only on the deniel of the .
‘contents 'of'S.Ex.1 of Sri' B,Purushotham, the depositor
“The I.0, did not' take pains'to verify the varacity

of the contents of the statement (S.Ex.1) hybquestioning
He did

Sri S.N.Sarma (s.w.z) who recordod the statement.

not also take _the deocumentary evidence such as P. B.(S Ex. BA)

AL RN

. and depoaitﬁbni Qt. 14, 8 96 of Smt. B Hunichandravali.aai

vt

(S.W.3) into account while arriving at decision. In-hor

deposition de., 14. B 26 (s, 3) had unoquivocally stated

i

'no' in reply to ' estion Not3 stating that whether the

3 ded ad o

dupoiitor o£ thu s
on 12 12 91

..JI.L

LR .;n‘

B‘A/o prcﬂﬁnted at the counter in porson
It is also surprising to note as to why the

. I o did not take into account the doposition of 8.W. 1

_who stated that he did not.romemhnr the date or atleaot the

person who gavo him such huge amount. is,male or female

w—l iV ot

contents of the, statement (S Ex 1) of the S.W.l.

1

t

and how he strongiy beliequ only on the deniel of the

7. Under these foregoing circumstances I had no’

othar option exoopt to disagree with tho findings of ' the

I. 0 with regards to Article I.‘ I therefore hold the charge

\ . .t cal P L T
as proved.

REFR ] RETE N H|;:.A . * _{ .. }‘ st . b

-
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a. - Article Ili~ Tho article 11 ia that Sri L.Balaiah.

while working as SPM, Dhone LSG 5,0, for the period £rom

. ..5

s

\\

—y -
L e
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15,5.89 to 13 1 92 had made the withdrawal entry of
B 33 000/- in §.B Ledger of S.B.A/c Not 191742 without'
gettinq the siqnature of SBRA attostod infringing Rule 29

L EELL

of chapter 4 of Hand Book of _postal Savings Bank which
i

prescribes that the each entry of tranaaction should be’
¥

z : *-‘ attested by ‘the initials of the SPM is to be noted by ™
the SBEPA ' and - the eignaturc of 'SEPA and the SPM had to note

PRV A U WY B S L !

o + ' -the balance’cdlumn’ only.-

; . o1, Ces, . H I . '
PR § A s N S A T - s v
2. In th‘ £indings, the 1,0, stated that the

{

varticle'ix‘of the charge regarding bringing into accouni

¢ » o+ ~fletitious ‘transaction not proved and the’ making entryiin the

ledger and initialling in 'the place of P,A, provad.‘_i‘?

|
. . - ' W .
R TR R, R W S | dooead .L PP S fhe. boay, '

10. The charge is that Sri L. Balaiah made entry of the

LR PTYRFL I

withdrawal of ﬁ. 33 000/3 1n S. B.A/b 1917Q2 in 8. B, ledger
violating the provisions of Rule 29(4) of ohapter 4 of Hand

.-...

Book 0. P 0 S B, and this deliherate act had shown that

EAC A R

Sri L Balaiah had hrought into account a fx fictitioua:

transaction. The first part of the charge was. suhstantiated

hy the documentary and oral evidences adduced durinq tha

PO l

inquiry. Regarding bringing into account a fictitious,

transaction the I. 0. stated that inview of the deposltor

P ' r
gomdurion .had accepted to have received the payment from the countor only.
it cannot be said it is a fioctitious transaction. 1 dc not

SIS agree’with the findings of 1.0, This aspect was already !
- T ~discussed indetail in® paras Nos. 3 and "4 above. It ie
»- 1 - -gvident that, the P,W,1, Sri B,Purushotham waa won over by
~the- charged official and hence the P W turned hostile during
rule 14: Inquiry. But his original atatement ‘recorded during
-1 the- preliminary anduiriea speaka the facts 'based on documentary

- 'evidence. ‘- -Hence I hold this charge as 'proved,

- o oy . e I pl .o i

. FOR—

II. Article III:- The article IIX is that Sri L Balaiah

.
]

[ 006

1

J—
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« Dhone duting the period from 13,5,.89

161
wWhile working as SPM

to 13,1.92 has not correctly verified the'sibhhture'of the

depositor of SB A/c 191742 ip the withdrawal form for

B, 33,000/« ag the depositor had disowned the signature

appearing on the withdrawal form,
. 12. The 1,0, had held the charge as. no; proved as the
depoaitor had acceptad the signature on S.B, 7 (s, Ex.2)

@8 that of his own and he has accepted to have received the

payment from the counter, during the inquiry,

3 L. [ o - T

I do not agree with the findinga of 1.0. During

the sxamination. the depoaitor Sri B, Purushotham stated
that he received

13,

;he payment of amounts that he does not

ramemher whether the person in the counter was a male or

female person and also that he does not remember whether the

. withdrawal form was written ‘by him ‘or somehody else.
withdrawal form, S «Ex,

In the
4, the date was no;ed aa 12 12 91,

balow the signatura of depositor. In the pass_ hook the S,Ex.3A

- the date of transaction was noted as 18 12 .91, It 15

surprising that the depositor was not questioned as to uhother

he had not checked the transaction in the paea hook,

immediately, if he had received the amount from the counter.

It 'is evident that he had not received the
. counter on'12,12,¢1,

amount from the

During thg cross examihation by the C.0,, Smt, B.'
Munichandravali Bai,

14,

P.W.3, to the question No:3, whether
the depositor of the account under # reference presented

at the counter in person, she replied * no* énd tO question No:7

whether the pass Look was presented at the counter or only

S.B, withdrawal form Yecelved, she replied that “only withdrawal

form received." To another question i.e,
that she had not given

No:4 she replied
the amount withdrawan to the depositor,

she had no rememberance and she had given the amount to

.7

fied
e
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Sri L.Balaiah, the 5.P.y, The charge official, Sri L

Was not examined by the I,0, iﬁ'the‘hatie:.'

¢

15, The documentary and oral evidences adduced ;{

during the inquiry substantiate that the transaction W?s

allowed and accounted for °n 12.12,91, by the C,0, (Spﬁ)
. . |

Sri L.,Balaian, though the amount was not actually paidﬁ

to the depositar Qi that day and i¢ was paid to the ¥

. |’
depositor Subsequently, after making entry in the pail”book.
Thus the charge levelled &galnet Sry L.Balaiah in artiéie Iix

has been proved beyond doubt, I therefore hold thig chbrger

a8 proved, !

Sd/=K,Chandra Sekhaqi.
I
Superintendent of Posgt Offices

i
Kurnool Divigjion: KurnooF.
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DEPOSITION oF WITNESS

SIN TR couuT OF THIY AUDITIONAL sunonuINA*m'JuuGE'n]'kﬁRNoon :
0« 8 Hx1Ver, 13871992, S RO
Peponition of 5th witnnaa fur Blaintitf, -
Oath muministeredq by Bri p, Ananthaen nao.
U.an.LL n.. Adﬂitional Bubordinlto Judgae, Kurnool in accordance

vilth tha Provimions of Rule 4 of Oath Acn. 1969,

Haniey ucvurushwtham.‘. . TViilagei Aach1f:k ‘”ﬁ:‘tﬁj”‘
Father's names heksimanna, Taluk:  adont,

ager 55 . years,. . S * Religion; Hihﬂu;;”
callingS"Head_Constahle SRR Date; 8,8, 1997

L - - - L] -y -y -t L - ~ L S - - -t - - ﬂ - e - - - -l - b d - - - - I

Chimi—rxaminutiont

I am presently working as’ kﬁunx Head ConsLable

w bt Wol:k.ilu_j
in Arloni Trdtfiu Polica Guﬂseﬂbiﬂ In‘the year 1992 I um/xasidxng
in Ruummvaram'village, and in the year 199?‘ I was working dn
umthamchﬂrla;v.g; .I Was .residing in Dhone in House oeérihg br,No,
10/%44, Kothapot n, xkmage The signabure shevwn in avacement de ,
16.2,1993 18 made by me, I an héving acaount.in Dhone Post Gffice
#ith A/c.mo.191742 The original pass Dook Shown to me bearing a/c,
M».,191742 relaces to e vwhich corresponds to Ex WAL certtfied copy
oL pass book reldting to My account. postal authorities have approa-
chad him and took signuture in a- Statement? At request of learned '
Counsel for thn plaintiff *Witnese is declarad ay - noatile a8 Wite
ness i denying the oontents of thw‘statemeut ~contaluing his“‘
Siynature ge, 1§, 2,1993, 2k ix _

It is not true ty suggestthat at my déctat ion, my

Statament, was racorded oy postal autnorit1?? anu thean I signud

in tne st§tement de, 16,2, 1993 Bxcﬁiﬁfi: the statement contai-
niny ﬁf signatufe. I have not dictated the contents of statement
It is not true to Buy/est that at my dictation, the said staﬁement
is fﬂCUtdBd I did not state in my statement aboat my not Bigning
in withdrawal form for R8,33,000/~ on 12,12,199], It is not true
tu?suggest Enat I Stated in Ex.62 statement sthat I egﬁgb not sign

iq;yﬁﬁhdre 1‘uorm tor Re,33,000/- on 18,12,199],
*




/

/, | //2/./'|D§,\ Q/\{\A‘/f\

// 1t iy not Lruu to suggest that I'atated in Ex cl ltatement

[ . . -——

LN L T

abour my SubsequnnL receiving Ré 33 000/— from D1, It is not

I
true to auggest that in Ex.Cl I also scated that I dmvoluntarily

giving the. staLemenJremating to the' contenta of Ex,Cl statement

Lo tne best of my KnOWlﬁng. It is not true to' suggeat that
l
I srated in Ex,Cl about my handing over original pass poak to
specimen

vowcul huLhnLiLiuu for wnyuiry, Thu/uignuLuLa ghiown to me in Fx.

,H\,m:h-ﬂ'l. .

w-g..
T wpamecdmng ut Ay Nou, lﬂl?d&’uL paygu Nu, 45 Z' Thu upaa o igiue
ture shown to me in Ex,C3 is made byme, The signature shown to me
in Ex,C4. is made by me, It is not rkrue to Buygest tnat the signa—

ture in u C4 44 not made by me, It 4u not true to uugg«at'thut

in.oruer to ‘help the -defendants, I am deposing falsely.,

Cross exanindtion on behalf of Dl-and D23 The Head Post Master,

Dnanu had, (informed me that I have to ﬁzep evidence about. Dl receji
ving monay féom me unagthorisedly, I did not mahe any-complaint
against D1 relating to at anyc;me'v} Miaapp:Opriating my amount,

50 also, I did not: give any statement before any, authorities about .
D1 mlsapprOpriating my. amount at dnytime. Whenever I had to with—
draw money -£rom my Post Uffice account I Will: pe personaly going

over, Lo Post Utfice and w;thdrawing the amount from my account,

Some buper;nLendent and Supervisor asked me to siyn 1n Ex,Cl,

48 Buuh. I signud in Ex.C1, ,Till I am shown, Ex,Cl atutement today,

I do not know the contents. of Ex.Cl statement, ;

-Rg—examination:- N1il. e o

1
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ANNEXURE 6

Deposition of sri B. Purushotham HC 1567 Adond Traffin

P.S. made on 13. 8 96 as P.w, l. _ ‘

My name is Sri B, Purushotham S/01 Sri B, Lakﬂmann&
my age is 54 yeara.- I am working as HC in the Tra€fic ¥ S of
Adoni for past two years. On ls. 2.1993 I was working at
Bethampcherla as Police cOnstabla. The statement dltcdi
16.2.1993 given by me ia not written by me and the cdnteﬁts
were not read out to me. I was asked to aign on the statement
and I have affixed my signature. The entire contents o:ktha
statement are false, P.O. declared the witness aé_hosti&e and
the P.0, wants to cross examine the witness, However th? P.W,
i& asked to state the facts of the case first., Hence th% P.0O.

is asked to continue examination in chief. _ |

h
A4

Enclish Translaction: ,

Question l: I am showing tke record containing the apecimen
signature relating to your SB Account No: 191742, Plaase tell

whether the signature therein is yours, ° ' w
‘Anst T am telling that the signature is of myself, i

Fresh Depostion by the P.W,1:

I am to state that the contents of the statement dated 1? 2 1993

- noWw shown to me are not true. I now see the entry of withdrawal

of Rs. 33,000/~ (Thirty three thousand only) on 18.12, 1991 in
my pass book Not 191742, I have received the amount of Rupees
Thirty Three thousand shown as withdrawn therein. I have seen
the SB withdrawal form you have now shon. I am not able tO'
recognise it as the one with which I withdrew'as. 33.000/- '
But I am not saying that I have not recognised the form.“ What
I mean is that I am not able to say the dates I have. recoived.
1 state that the specimen siqnatura (S.Ex=2) and the sigtature

in the withdrawal form dated 12,12, 1991 are of myself. n.

B MR ]

AN it Tl |

T




Q3: Have you, yourself prepared withdrawal form or you got

"Ahsz\Né

‘06:’ It is recorded in the pass book that an amount of

i
L
“

123 : - B

‘certify that all the signatures shown to me are of myéeif
and I have received the amount that is Rupmes Thirey Threo
thousand, I do not remember on which date I made the |

withdrawal, ' w

Examination in Chief: : T '- !

Ql: From whom you have received the amount of Rs, 33.0%0/¥.~
Ans: I received the amount from the person who was at the cash

counter on that dly. | N d

'PQZ: Please remember and tell who was at the cash couqtqk male
S

.. or female.

. o o
Ans: I-do‘not know, a ;
| ]

it prepared through some other person.
Ans: Do not remember,

drawal form and ip the record of the specimen signd%ures.
o

What do you say.

Ansg The difference may be due to writing speedly, @

Q31 Can you sign as you have Signed on the withdrawal fﬁrm.‘

1
I
i

q53 000/%, wias withdrawn on 18, 12, 1991, Accordﬁng
to withdrawal from the amount was taken on 12.12.19?r what
do you say. | 3
Ansl‘I do not remember either 12th or laﬁh date, I.do ndE
Femember timings, date, I received amount of Ra. 33 2000/
Examination in chief campleted cross examination hy c O

003 I

s RUCNE:




g

AGS " Ce0f. -
| . - . Subrahmaniam“ '

‘ | a3 o |

Cross Examination by C.0.3 , . | i

.Q.lz You have given a Btat.ement on 16.2,1993 for m=mxx what

purpose you have given the statement.
Anasi Two peple came and recorded a statement :ognrding Rﬁ'

N 33,000/ xeceivgd by me on the post office. They d;d

not read over the statement to me, They asked me to sign
1 have signed - I told them that I will give my statemen

in Telﬁdu - They did not head,

Cross examination completed,

{

. b

54/~ | !
P.O.. I.0. PiW.1

il
]
Advocate, : 4

B e
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 over by the 1.0, .4n the
SW~1 understood that the

- eannot deny 1t,on)subssquent da o
~ the same blindly whioh is unbelievable, , . .

i e

lrémq

- Tot
L, Balaiah; i The Syperintendent of
Postal Agat, Post Offices, ;
~“ ADONILHO - Kurnool Division,
On leave at RYDERABAD o KURNOOL_1" ,
8ir, -

T Subs 3uhmiabion of ?1na1‘roprosonta§ion to the -
S Bupdt. of Poge Offices,Kurncol on the opinien
- <o OF'8,P08 differing with 1.8 findinge in the
. Rule-l§ »Inquiry'- Regarding .
ReSt INV/.1/93/10 dated 6.3.97,

N Sy

_— | ‘
Wicth referenae to

Feépresentation on the above
pathetic considerstion,

ARTICLnag

In th&i Artiole it wao ﬁllcgod that the charged official had
charged a withdrawal of m,33, 000/~ 1n 5,8,A/0,N0,191742 an
12.13.1991 while the Pass Book shows that the transactions

toqk«plncd on 18,12.91 and that the Dopolitqr denied Fequest
of any withdrawal either on 12.12.91 of 18.13.91,

your letter Eitod above, & detailed
lpbj-ct';q furnished for your syme

. The Qngiro arguments of the diséiplinéry'authbrity ‘
for differing with the 3.0.tin¢1ug-'arn_hqugd'on Two pointss

| (1) . :Thlt”th-.sw-l Srd B.Purushotham, the Depositor of .
S.8,M/0.N0,.191742 being & Govt.employment in PoliceDepartment

cannot.go bag};,grom,,m, Statement recorded on 16.2,93 a3 he
i a Govt. employes. | I '

)
(37 Having signed the statement on 16,2.93 the SWel
te simply because he signed

. Ly | :
(3) . The 1,0,should have ii;?to elicit the

" Regarding the above reasons,
the SW.l 8r4 B,Pyrushotham is o qonsta
ment in the State Govt, wherein the
Telugu only, 8o naturally he was
had ‘told the statement in Teslugu
for t:anslltinq into English to
Ag SW=l was not permitted for gi
and in ?olugu and thinking that
by him were correatly written in
Statement dated 16,2,93,

I am to submit that = ! |
ble in the Police Pepart. |
official language was

right in stating that he |
verndcular to 8W.2 8N Sharma |
record his atatOmont.accordinqu;
ving statement in his ‘own hand .
all the faats that w.ro‘uarrated
the atatement, he signed the $

When the above Statoment was read
inquiry by translating in Telugy the
facts he actually narrated vere

LN

(contd, ,p.2)

, \ | . [l

P g e - -

truth from SwWw.l, -
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;5« ey "y

"aan

misreprosented by 5W.2 for the reasons best known to the .
SWe2 and a8 such the 5W.1 Sgf B ,Pufushotham, Depositor
'ot_ﬁe:ﬁ{b.ﬁgglg§742_§gsplly denied the contents of state-
ment dated 16.2.93 before the 4,0, ang rightly. stated that
the contents in the Statement dated 16,2,93 were wrong,
and he 8imply signed the said statement keeping full
£qith;“thol£?-2'd 9 an Ogfiger Egiz’thO‘qrounﬁa nagrated
by the EWel differ with the statment dated 16.2,93 ace
believable and trus, Upder these ¢iroumstances Hhiqb are
hot taken into ocognizance by the S.Pou;xurqool; 8rs 8,N,

Sarma SWe2 had failed to eXplain the reasons for not allow=

ing the SWel to give the Stetement in Telugu whereas the

3“9373.N.§l:ha allowed another ﬁitndi; Bpt;h.ﬁuﬂicﬁandrayali

Sal 8W=3 to write the statement dated 23,2,93 (ST=5) 1
Talugu. This olearly proves that the Sw.3 pEe-determined
to mis-representes the faats actually narrated the faqts

. by BW.l fust to implicate me in the case, Here I may be
POEMitted to submit that the entire matter narrated in the

Afticle T to IXT related to the 88-A/a N6, 191743 pertaining

to & withdrawal made by the SW.1, Just to implicate me
.and harass me in A0y way one and the 83me matter was splitc

dnto three articles and a Sharge sheet was fssued to'%ié%ﬁgﬁa

this type of attitude, thc'F.pIOIontltion of administration

8"‘ alu N.“."m. 8"—: w‘l; !f‘fwh, M.-r‘p“...nt.d the. “0‘.
Stated by &W.]l a0'16.2.93, - -

s s e wemamgn

* B ﬁgi.B.Purulhothlm,DopOIitor of 8B=Ag/,No,191742 .

‘and SWel on oath deposed during the inquiry before the I,0,
that he attend the Sa-Counter on 12,12,91 and signed the

. 8B withdrawal form and took payment ®,33,000/~across the
Gounter, Ha algo stated in unambiguous terms that the
signature on the 8B withdraval form ware that of his own

hand.tharo-wllzrhq alight difference in his signature which
... 3% peqgligible and this type of variation can be seen from

the bignatures taken on the depositions in various pages
by 1.0+ himself, Even the D,0, Post letter No.30-9/83 88
dated 2;-;-85 ompéworl'thu boagmlltor to allow thc}paymcntl
it there is negligible difference betwaen & specimen signa.

ture . . - 4nd that is available 4557 voucher, - As

'auch and in the nbbvt clrcumstances and as the SWel was
& Government Employse in the Police Department and personally -

know to the SPM ang #Laff, the charged official was right
$0 pasg the 8B withdrawal of B, 33, 000/.

,ihg'withdrdwal of &,33, 000/=took place on 12,12,91

according to the date astamp impression on the Ba-vlvouqheg

(°¢-Po3)

L8

C



YR

and according to the date of transaction noted in thi.-

- 8Belong hook which was wmaintained by the SBPA Bt B, Mund=

chandravali Bai 8W.3, the only peint of allegations in the
Article X and the resson to'dittor with the 1,0, tinding ‘

A

......

u-xon 4n the Pase Book from 12.13,.91 to 18.12.91. Ae the
withdcawal of the &,33,000/= were taken into ‘account.on
12,12,91 enly and the :.ui Date Stamp was impressid.as
13,12.91 and 8W.3 Smt.Munichandravali Bai also did not say

' anything about the corrections in the Pass Book. Onithe

‘actual datc“ot‘t:anuaation;ihe Fridoipal Witness SWal stated

~ before the I.0, on 13,8,96 that he was paid on the date
: appauriuq on the 58.7 woucher, the date of transastion took

plece on 14, 13,91. A® the 88«7 voucher end 1tulannt9ntu \
were never disputed either by the Prosecution Witnesses
or by the Presenting Otfiqcr,as the withdrawal was agcounted
for *q_shcAggqg:dl.;na_yithdrawal was genyiae and the aharged -
ontiqialbho way coansgted with the co:r-otionl that H-ro ,
seen in thc Pass Book,

As tha deposition of 6Wal given on 13,8.96 before
the I ,O,was not contested by the Prosecution and not proved
as incorreat and noreover declaring 6W.l as hostils proves
that the revised deposition of 8W«l had besn acooptod by

~ the proseoution: As per the settled law,the I,0,has no other

go' exGept to take the revised: deposition of SWel into qoge
nizange to ovuluntn the svidence for arrlving it 4 duaia;ou
in thc nntter. ' L | -

- 1u lddition to the above the DWel 6ri a.Rcmanujaulyulu
' stated before the I.0. that the &Wa3 Sme,Mynchandravald Bad
took ‘&, 30, 000/=aach twice from Treasury on 12,12,91, This
shows that the 6W=3 Sat.Munichandravall Bai took cash 3,000/
from the counter to add to 30,000/etaken t:om ?ronuury and

got -Sh=dishursed to-she Depositor #Wel across the counter,
Moreover the SWal gave acquittance in the §B«7 voucher having
received the amount of withdrawal and accepted the uignatura

" ‘thereon i.e,,0f his Qwny Substantiate that the tranllotion

‘Was gnnuinn angd took plaoo on 12,12,91, -

4

Thul the | .O.uul right in deglaring the allaqation-
levelled in Article.l A8 not proved which was based purcly
oE:tha rpviaed.unﬂentOItod deposition of SWal mﬂ?@°‘ the .

Rivkhawent o Supdt,of Post Osttco-oirc-h and qnu-o
issue of orders to drop the allcgationa 1n respect of Article~I’

which are not based on facts, - - h‘ 1

{aepad)
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B Anrxcnn-;;- L f”_'»x,,,-ji'
In thtl Aptiqlo.it 10 nlloqod that tho chaxqod otti-
oial had wode the withdrawal entry of k.33, 000/~in 3B-L.dq¢:.
portaininq to A/b.ﬂo.191142 without obtaining the ligucturo
fﬂﬂ?hyﬁ*wv_ gmf,n-”w WMMMHW
R L “‘”' SR ‘i. e
3n thc tiniding the I o .ltatod that the ena:go reu
qctdinq bringinq into a/a, & fiotialous- trensaction’ hql not
‘proved and mnking of entry in the ledger and 1u$t1l111nq in
th. pl.Q. o‘ p.“q ﬂ.‘ ptov.d. R I ‘... .Z‘_':l I -

£

. o
"

A Tho .PO-. turnilhod tho rnaaonn %0 dittqr thc abovu
- I.O.tindinq- based on the tolloW1nq pointss . . . ”;L

"

(1) ‘ Th. 8W-1 B ?uruahnthlm Hﬂl won qvor by tho cﬂargad
official snd hence the BW.l turnna hostile during th-wﬂulunlﬁ
.i.nquirv. : o

(2) - The. original statement of Sri B,Purushotham datod
16 2,93 must be taken a# genuine and as such the charges are
provnd. »w,u¢.‘. e . 5

‘ Tho hnrqod oftioiul nubmitl thnt the rcvilod dew
pouitioa datpd 13,8,96 of Wl givun before the 1.0, for -
the ronuonl Al:aady na:ratod 1n tho forogoing paraa,rclating

to hrtiulcnz 48 to be taken Lntg,aoqniaanoa. The SWel clearly
admittod that :ho tranlaotion o£ withdrawal of b.33,00Q/- -

which took placo on 12,12,91 was. correst and the lignaturola."

npp-a:inq on 88«7 voucher, and undisputed document by the
Protcoution as well as by the Sgate witnesses,vwere mado by

. the ﬁﬂ-l only. Moroqvor the SWe) Snt.Nuniohandtavclilﬂai. -

&,.8, P.A.ohookod the £Ba7 woucher liqncd the bottom portion
below tho -1qnaturo of the Depositor having carried out the

_— pruoribcd ohOQJ‘l' passed the 5B.7 vougher and the Pan Book

were kept in the Ledger and transferred to the S5.P Ml

. Thus the transaction was undoubtedly genuine and not a £ic=
ticious one, At the time of checking by the 5,P M, thc
charged ot;}q&g} had seen thet the prescribed dhc:JLa.woro
carried out by SWed i.e,, §,B, P,A, and there was n-qlibiblc
differsnce hetwean specimen lignaturc and signatures uvailahlc

- on the 83-7 vouohor. The charged: official signed. and passed

‘the voucher for payment. At this stage the charged offinial

o oblorvud thlt the §We3 Munichandravall Bai d4id not mnko ne~ *
. cassary: nntriol 0§ withdrawal hoth in the &,B L.dggx .nd .

Plll Book and SW.s was aware £LOm h.r seat to attend ( P.S5)
| . . | LA N} * Y
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Bhad | o
' o ' P e O
' her nature'sy cnll,'thlnﬁtﬁ&“ﬁhit'th&i may be ahi omission

on her‘part na&o‘wiehdrnwalfontrxe-'botﬁjin the Pass Book
and #,8,Ledger, This was done only 1h'66§d'!ﬁithfanq to

avoid the posasible carrying away the mi-tmko'adijdudﬁfbw,
‘the 8We3 which may cpulo‘di!iicultitb”iﬁjgutﬁri;” Trhere

is no bad motivatlon':or the charged ot!iutulfin'rduﬁhct

of posting.entries in the Pass Book a8 well asin the
S.BLedger, .. .1 0 = 4

- PP i - - e M ——— o T T T T By v
e R W T2 AT T S P

e o
by the Disciplinary auth
OFity wag won over i¢ Who}ly untensble .and.the same was
. PasRd.fn na evidenca,, A mere statement based. on suspl-

L oar 1. The ressons but.forth

o
©ion and surmise cannot be taksn as evidance in-place. of L.j%
- proof, - The oiroumstances that wore led .to give the re= B
. - Vised deposition were given by the 8W.l before the 1.0, ol
The prosecution merely agoepted the revised deposition “} |«
© of &Wal by declaring him as a hostile witness, Just | ;

bacause he told truth before the I,0, Morecver thclpfo-
- @enting officer had not elicited any points. worth useful
for the prosecution in thae Qrell-tximlnatian:off3"-1.
As per the settled law, the revised deposition given by,
' the §Wal {n the inquiry before the 1.0,,but not dilpuqﬁd
© Statadment dated 16,2.93,h4l“qqt evidgngigl vaqu.,‘sq§ '
- ¥04was pight in declaring the Argicle of .Charge No.IIE-!
as not proved“anh:hencqbthe'dilciplinary authority is'!!'

Fequested to reconsider the matter and cause issye of || j
‘orders to Seteaside the ‘artiale of Ghagge, ' i Ty
- oo ,..},.:'J?". ad ' . AP . .‘."‘- ! . - . SR : "I! .
I PRI T ST ORI ' "L i
Y e e ... ARTICLE_TIY - SR
i «w;n-. PT L RSE—— "”T o I ! . ;

“" In'this article, it 13 alleged that the charged
official had not correctly verified the signature of the
depositor of 8B.A/0.No.191742 in the withdrawal form for

33,000/ &8 the depositor has *. °* . .-~ his own sige
“. nature appearing in the SB.7 voucher,

o

ring with"thc'I;O.findinqi:uhé declare the artiolo'ot‘; :
charge a8 not proved, - ~ .

(1) °  That’the SW.1 8ri B,Pyrushotham stated that
.ha did 'not “mem th‘ per‘ﬂn in th“a eﬁomt.: m.th.r
‘male 9r f?m§10 person, - v L

.-'Ji.ri_;_ .

" ™e 5.p,0s,gave  the following reasons for diffe-
5
s :
g
|
L

|
. . oo E o
oy L (Qontdcl'lpoc,»..‘
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‘ . | o . =1 i

P

(2) - That the SW.l did not remecber Hhothor Eho 8"-7
was written by Pim or by sone other per-on.'* .
(3) That the dat- stamp impression on 5Ba7 vuuahor
and tha date poted by the depositor was 12,12,91 where-

as in the Puss Book 8 B.w3A the date of tranaaotion was
noted as 18, 12 91.

!
| i

(4) © That the 8Wa3 B,Munichandravali Bai told that
she received withdrawal form SEB=-4 only and hai " not roe
menbered: whether she paid the apount to the dqpolitor

o Hho uan not prenant at the nountor. ‘

(5) ' Thnt the ohargod ot!iciul was not oxaminod hy
th- ,on the above pointn. o - i

Tho charqod official auhmitu that B.Puruaho-
thamyﬁwwl in his revised deposition dated 13.8,96 clolrly
aqaoepted that he received the amount of withdrawal of
B,33,000/~80r08e the counter. %Thus the charge levelled
against the charged official on the basis of ltatemont
given by 8Wsl on 16.2,93 (W 8E=6) which was disowned
by 8Wel during the inquiry was not proved, Further the
8W.} agoepted the signatures on the 88«7 (8E=20 as that
of his own and had aceepted the receipt of. amount agross

" the counter, Here it is 1mport¢nt note that the SEe2

which is not disputed by C,0, and P,0,4s a-vital -document
and & voucher having evidential value. The 8,P N,has

got adisoretion to 'acdept the depositor's signature when-
they differ negligibly and to allowed withdrawal, More=
over the depoaitor is a Police Constable and well known
person to the staff including the 8,P M, Henoe the charged

officlal was right in putting his initilll on 8B=7 voucher

(8E=2) in token of having carried out verification. Y
Honoe the allegations levelled against the charged oiiicial
4re basoless and 1iable to be dropped, In addition to the
above, the charged official submits thet the &We) deposed
that the depositor SW.l was not seen at the aountoQL?nly :
but not in the office. There is no hazd and fn-t that

the 8B.7 vouchers must ba £illed in by the d-politorl only,

A% & long pariod had lapsed from the date of incident to
the date of deposition on 13,8,96 the &W.l naturally pot '
remombered the person who worked in the counter. When

the 6W.3 checked the SBewithdrawal form and-spegimen #ige v
Rature and passed the withdrawal and paid the amount across

i (qontq, ,p.7)

T T e e —— e . . - -

ST e e




payment of tho amoun k under reference on 18 12 9l doel

‘and the same must be taken a8 genuine one, The ohhrch

I | | q%%{,_

. 17 1:

ﬁho counto:.; Thiu dtmols shows ‘that the withdrawal is ' ‘jf

' genulne one and the 5Wal was pregent 'in the office in

pesson, Aa alcaady stated in detail in Articln-rz,the

' . antries. o: Plﬂl Book as well as in ‘the S L.dger were

made by -the charged offiaiasl in good faith,au the W.3

. forgot to do the same. .This proves that the Pall ‘Book
'wa® alfo praseated by the Depositor and the reasons |

put forth by the B,P o..Kurnool,provod to be incorrect.

Tho quoa;tor himself acaeptad the receipt of withdrawal
on 12 +312,91 by recognieing the signature for thu.acqui-

ttange given on the 8E-2 and 8# such the (uestion of

not nxilo.

3 ' . . o

Purther the reasons given above by the 8,P,0s,

‘aiffering &k With the 1.9.findings,it is seen that ghe

5,0 Oa, never declared the 88=3 was either a disputed one
or a ficticious one. “1ll the persons SWal, EWal, SWa3
and the presenting officer did not raise any argument

or doubt regarding genuineaess of the 83—7 vouohor :
(5B=2), &W.3 B.B. P.A.acoepted that she passed the voucher .

official is no way oonnootod to the corregtions uppcaring
in the date,in the Pass Book (BE-J-A); Mence the 1.0,was
right in declaring the sllegations in the Article~III as
not proved, The.85,P 0s.is requested to re-cénsider the
matter and caussd-issue of necesssry ordecs drOpanq the
aharqol made in Atticle-!!! also,

In case the roquett; for dropping the charges

levelled in the charge-shest are not ascepted, finslly
. the S.P,Qs.;a requested to d@ffer the final decision to ) 't

finabdee the-proceedings aipe.die on the following reasons:

(1) . That the charge sheet was filed by the Department

in Cr.No.136/92 in the First Class Magistrate Court,Dhone.
i

(2) ' That an 0,8,N0,130/92 was £iled and panding
bofore the Court of Agdl .Subordinate Judge, Kurnool.

(3) That the allegations in the domestic inquiry
as well as the allegations levollad in criminal and civil

Qourt .- - cases are similar and the 1ist of witnesses
in all the above cases are ope and the sanme, -

(cantdo op.B)

A

-,
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' Places Hydornbad P - °¢f*‘LJ“1fgb”
© Datedi 2443.2097, cz..muxm)

11 8 1y

Thc last and important pointu for aonlidaration

. 'is'’that the present disciplinary authority,Sri X,Chandra-
| l-khar;ﬁuparintendont of Post=Offices,Kurnogl was already

nxprcluod his pre~determined views on the allegations of
the charge sheet Lofors the Addl.Subordiate Judgo,Kuxnool
by giving h4u evidence on 10=12-96. Due to these pointl,
mush preJudice will be caused to the gharged offigial and
hence the disaiplinary authority is requaested to dﬂﬁ!cx
the finalisation of the case till the Judqom-ntl 1n tho

- obove aivil and ariminal cases are :cqoiv-d. . it

Thankiuq you, | A

w e “ o Yours taithtullvc

,a[qq

- ;%'
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| ) IN THE CENTRAL ADHINISTRATIVE:TRIBUNAL { HYDERABAD -BENCH
3 - AT nvoz?uann

xnng”AppggcazjomuNn.1ggzggg
INAL, B et

.ga

A
i

OF _ gosn _.18-0821997,

Betueean :=
L.Bals iah

A .‘;l (X . Appliéﬂﬁt
nd ¥ ;

union of Indiar 8P DYy

Iy
T1e Tha Chief Post Master Gannral.
Andhra Pradaqh Poatal Circle.
Hyderabad ‘ l

2. Tht D.I.rgctor of Postal Seruicea.

gt : 0Pfice Of the Post Master General,
Kurnool fegion, Kurnool. -f‘l' .

3. Tha Superintendantof ﬂost Ué‘f'ices, -

1;; Kurnool POstal Diuision. Kurngol .
| ' h - ses Raspondents

»»

4, tounsel for the Applicent : | Shri K.S.R.AWjeneyulu

I “ ) : ) [+ - f - , e
Coungal for the-Réspondents :  Shei V.Vinod Kuser. CGSC

CORAMS

THE HON'BLE SHRI RLRANGARAJAN ' i MEMBER (A)

‘ o T
X THE HONBLE SHRT. B8.5.JAI naaanésguan‘ : MEMBER (3)

. .. . , ‘II._I._ e . st e £ar. [T p}:‘.:' ‘ 7 .
(Order per Hon‘ble S}hﬂ%{}a&sgﬂgﬁ;ﬂﬁﬁpéé“h'\uf‘é”i?. Ménbexi (3) ),

W, - - -
- Lo
v

{ . : P




2. Qn 19=12-96 the applicant while working ss Superintendent of

would not have imposed the penalty of dismissal and that the only

(Utd?F PﬂngQﬁ?blG Shri ﬁﬁ%f%b&xﬁéﬁﬁgégbu@ra HémeEW(J) );

%

- - -

Heatd §r1“ﬁ;$;R;95ﬂaayu1u. ceunsel for th&igpplicant and

551 U;ﬁijéshéar Reo for the respondents.

‘.

Post Oﬂficp.-thhe Sub Office was served vith Articles of Charges
ralatiﬁglto cért;iﬁ financial igroguléfitioa: %Ihe éppltcsﬁt deniad
the charges. A detgiled enquir; vas céﬂductsq by the Enﬁuir;

Officer on 21-7-27, The Enguiry Officer -submitted his report. In
his report the thuiry Df?icér formad opin;on“that A;ticles;1 anq k
were not proved and Artiéle-é vas partly proved and partly not

proved,

3. The applicant submitted representation egainst the rapdrt

of the Enquiry Officer.

4+  Considering the findings recorded by.the Enqhiry Officer and
also representation of the applicant, thawpi:ectbr of Postal Services
dis-agreeing with the report of the Enguiry Officer imposed the

penalfy of removal from service on. the applicant,

S«  The applicent has Piled this 0.4. challenging tha impugned

Sri

order dt,29-8-57 passsd by the Director of Pastal Services,
k,S;R.Anjaneyulu,. counselfor the applicent during the course of

admigsion hearing cnntandad‘tﬁhthtﬁt;pﬁgqqtor of Postal Services

Superintendent of Post Offices according to the Statutory Rules

i s competent to issus that order. ‘1//)/

o

J(L,’/ | | | soede



="

<

- 3 =
Ge We are not aentering into discusgionjaa;to tha cémpetency
of the Director' of Postal Services to pass the impugned order.

The applicant has not axhaugted'tho remedy available to hia by

on. '
prefcr;ng-tyg appeal against the impugned order, Hence the appli=

cant if so advissd, may prefer an appeh1~takiﬁg that Pacbﬁg also

as on@ of the ground; to the next higher authority than:th.‘ﬁiracto:

of Postal Services, Hence we issue the f’_qlloyin-g;diractions S

(@)The: applicant ig so advised, may submit a
memorandun of appa:i-to‘the competent higher
authority than the Director of Postal Services:
within the statutary period provided for sub-
misaion of appeal; |

(b)In case such an appsal is received, the competent
appeliste authority shéﬁl dispose of the same with-
out going inte the gueatioh of limitation, In

cass the applicant desffos personal hearing, the
appreopriate appellete authority shall grant the
same, - -

Te With the abovs directions, the 0.#. is'dispoaed of at the

admission stage itself. Ko ordesr as to costs.

g

(R.RANGARA JAN)

: PARAME SHUAR)

\.‘8 "\ -,fl"nb._: (1) . Member (A)
L Dated:, 18tH_Ssptember, 1397, o 'LD‘@\(@) i’

. Dictated in Open Court.

EL
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Copy to:=

1.
2.

3..

4.
5.
6.

7.

The Chief Post Master General , A,F, Postal Circle, hyderébad. -

The Director of Postal Services, O 0o The Postm Master General

Kurnool Region Kurnool.

The Superintendent of post Of ices, Kurnool Postal Divn, Kurnool

One copy to Mr.
-~ .
One opy to Mr,

one Copy to The

One Copy to The

K.S.R. Anjaneyuly. Advocate CAT, HYD.

V_ vinod Xumar. Addl . CGSC. CAT. HYD.

Hon'ble

D,R(A),

8.0ne Duplic.te Copy.

Upr,

5
A
a

|

|

1%
Sri B.S.Jal Parameshwar, M(J).CAT.HYD.

|
|
|
|
!
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COMPAREID 1Y
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THI HTITSLE SHRT RLRANGARAJAN : M(A)

AND
| _
! THE HON'BLE SHRI B,5,301 PARAFISHUAR »
M (1)
Dated: Iﬁ'g 7‘65 7
4 P
i :  ORDER/JYBEHZMF |

MoA/RA/CA NG,

i Admittgd and Interim Directions

i Issuegd,

1 Hil ad

§ '

|
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| Ord¢red/Rejected
No forder as to cosks, .
YL KR 11 Court
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